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anc itMation arising

SHRI BHUPESH GUPTA (West Bengal);
What is that?

THE VICE-CHAIRMAN (SHRI. AKBAR
ALI KHAN); Statement laid on the Table.

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, this is not proper. Today is the
last day of the Session. I realise It but he
should say something. 'Red and Blue Book'
he has said.

MOTION RE SHIV SENA AND THE |
SITUATION ARISING OUT OF THE
RECENT VIOLENT DISTURBANCES
IN BOMBAY—contd.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I request the Members to co-
operate and finish their speeches in ten
mmutes so that many other Members may be
accommodated. Dr. Bhai Mahavir (Inter-
ruptions) I have allowed Mr. Abid Ali and
others also 10 minutes.
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and situation arising
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"Bal Thakerey announced that he had
accepted offers."
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disturbances in Bombay

“He had the support and coope-
ration of the PWP, the SSP and
the PSP."

Tz T AT =17 § Wi 95 Q|
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“The police would not be able to
cope with the situation in the

State. The Army will have to be
called in.”
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"He announced that he had accepted the ¥R . /& e
offers of help by the Peasants and Workers. “Whﬁ W@:E R fewag

Party and the Chairman of

conducting the agitation."
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[THE DEPUTY CHAIRMAN in the Chair.]

o g7 IFIA AT & A7 AT
Faar E faar At saFr AATr H AT F
afr gz § 5e3g 962 fwar smar 2 A
O 57 93 T HAZITITAR H,
(Time bell rings, ) WaIEHT, AH 7

farma &y ot ara fayapar =wfad
THE DEPUTY CHAIRMAN:
Please wind up.
o g wgrae (EwE 0 A

¢ waTEr gug qE A, A (6 Sl
¥e & @g @ ¢ 77 feildmm 7@ g
% ;g A e, oAt gw 2
7z 9z fo s =ew & A dfew for
¥ AT TW A FT 7@ IY FAT
W | WL T OF 9@ AT BlEEEE T
gt for o ¥ wifne ¥ agr v ft
aF Arfer &1, A qAar daw a9 §
TEAT F W WA | WIT A HAET ¥
23 grdr FragfEd g1 sol o
FTEdT &Y WA &RT AT 20T A, T@;
% o el grea 4 AR ow faed
faedy ot smafaar arfs oardim
w1 & qag fagm 9T 6 {9 & Fiaw

[RAJYA SABHA]

= s —_——— s o=

out of recent violent 6446
disturbances in Bombay

¥ 97 6aIT W q ¥ 4T F 91 HC
9T AT Far AfFw qF oF 9w
Frer A T A 41T | 0F Tg A
Fq 9 TG 4T\ 6 ATFHT GTIEL
wew @1 «dr 4 afew 3w Ay e
qIAr FIE AT 9T AMTHT AT T G,
H12E T I o7 o7 WY A, Ffaw
FI§ TS FAATE T AL AT 1 A
gai T #F =y, qzr fs v S
¥ at @ gfar wefael & g
T FT AN I1F @A | T Il
wieafaT @@ @1 W 43 W S,
Ffe WX IR qE F wmA gy
gty T A fEwar mawwd A F
aaaar § & ag4wT wew 7 woAr
ardt gferd ©1 39 & Zrg ary Fe A &
ww 9¢ o7 faarar | g g gad
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"In this matter Mr. Basarmal, who is
the owner of the lodge, deserves death
punishment."

azg WL A fz e 71 e g fo
an gqfawiz fewd w77 311 Wi
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(Time bell rings.)

~ "In this connection he  deserves
beating and looting."

iy o faar l|

"Please note that you all came from
Pakistan and robbing the people of’
India. This cannot be tolerated. Any
trouble to the passengers will be met
with full might. Since we are the local
people of this Girgaum area, it is our

THE DEPUTY CHAIRMAN: You
:annot go on like this. Nobody will be
able to jpeak.

o wif wgE - FAr e

duty to look into the matter and see that
Mr. Basarmal, Mr. Nathani, and Mr.
Dharmadas are kicked out from the
lodge and if neeessary we will see that
the above three persons never enter into
the Girgaum area. Wait and see. The
consequences will be disastrous for
you, Dear Sir."
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"We should take over the agita tion - |

from the Shiv Sena."
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THE DEPUTY CHAIRMAN: Mr.
Rajnarain.

SHRI A. D. MANI: One haa already
spoken from this side.

THE DEPUTY CHAIRMAN: All
right. Mr. Dharia. Please keep yourself
within ten minutes.

SHRI M. M. DHARIA; Madam
Deputy Chairman, I am participating in
this debate with a heavy heart and at the
outset. I would like to express my d”ep
regrets for whatever happened in
Bombay. I do feel that these acts
committed by the Shiv Sena and their
followers have certainly brought a black
name to my own State for which I am not
here to speak with any boast or pride but
my head bows down with shame.

Madam Deputy Chairman, I have been
listening to the criticism that is being
levelled against the Maharashtra leaders
particularly against our Home Minister,
Mr. Y. B. Chavan, Mr. Naik, Mr. Vasant
Rao Dada Patii, President of the Pradesh
Congress Committee and the Congress
Committee. I am not here to defend Mr.
Chavan although Mr. Bhupesh Gupta said
that he is my prophet. That is not correct.
I do like him as a leader not only of our
State but also as a national leader. At the
same time this House has witnessed on
some occasions that whenever [ differ
from Mr. Chavan not somewhere or in
some lobbies but even on the floor of the
House, I have shown the courage to differ
from him. But particularly in

[ RAJYA SABHA ]
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this respect may I bring to the notice of
this House that in the month af
November, 1966, Mr. . Chavan, whil*
addressing a meeting of the Progressive
Group in Bombay, declared that the Shiva
Sena is a fascist organisation and should
be curbed immediately? He was the first
Maharashtrian to say that. Madam Deputy
Chairman, even afterwards, in the month
of August, 1967, in Dadar Mr. Chavan
was reported very widely by the Time, of
India and the other press outright
deploring the activities of the Shiv Sena.
And the Maharashtra Pradesh Congresj
Committee also immediately after that
tpeech of Mr. Chavan passed a resolution
tnd without taking much time of the
House, I may read only a few lines. It
said:

"The Executive Committee of the
Mabharashtra Pradesh Congress
Committee deplorej the activities of the
Shiv Sena which have created a feeling
of uneasiness among certain sections of
the population of Greater Bombay,
especially those belonging to some of
the Southern States. It declares
unequivocally that it belieyes in the
right of every Indian, irrespective of
language, caste or creed, to reside in
any part of the Republic of India and
carry on the avocation he likes. It
reaffirms- its faith in the multi-cultural
character of our people and pledges to
do all it can to give the fullest
opportunity of growth and development
to all the linguistic groups which have
settled in any part of Maharashtra and
made it their home. It assures them tbat
they are as much part of Maharashtra as
the Marathi-speaking people and are
entitled to the fullest protection of the
State."

This resolution was passed on 24th August,
1968. A similar resolution had been passed
in the year 1967. Madam; it was Mr.
Chavan who declared this organisation as a
fascist organisation. But it is against him
that allegations are made—that he has :
several links with the Shiv Sena »a<l I that
he is the person who is the
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creator of the Shiv Sena. Madam, I have
brought several issues of this "Marmik"
the mouthpiece of the Shiv Sena and
everywhere you will find that Mr.
Chavan is being criticised. Here in thig
issue Mr. Chavan has been shown as
Raghava-Peshva, i.e. the one who killed
his cousin, thereby suggesting that Mr.
Chavan is killing Maharashtra State itself
and the interests of Maharashtra.

o TRHATLO

2 5 7 qua sfer WA w1

95T 994 J€
AT

[«]1 MARCH 1969}

@®E
DR. B. N. ANTANI (Gujrat): Are you
su.e it is not elephant's teeth? SHRI M. M.
DHARIA. Not at all.
DR. B. N. ANTANI: Thank you.

SHRI M. M. DHARIA: And there are
issues after issues—I have no time to
explain all this . . .
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Her Mr. Chavan is shown as a

hen and it is said: If he is not pre
pared to help Maharashtra, what great
leader is he? So it is Mr. Chavan
who is criticised by being converted
into a hen. There are so many such
cartoons where Mr. Chavan has been
condemned. Here, in thi; issue of
November 1968, prior to the riots in
Bombay, the President of M.P.C.C. is
shown with a dagger in his hand and
as if thrusting his dagger in the back

ot TrAArCTAOY T FET faaAr

sfpfra R A s A AT @

ais

X o Wy

om0 que WhwT ¥ W
AAFTE

SHRI M. M. DHARTA: I wiH send

of the Shiv Sena ---------
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this issue to you. Mr. Rajnaiain, at least
you should have that much courtesy not
to pass your comments without looking
at the pictures. So I will send this issue to
you. It is written here, Mr. Vasantrao
Dada Patil is saying that we shall be
losing Belgaum because of the Shiv
Sena. This is in the month of November
1968, prior to these riots. So the approach
of th, Maharashtra Pradesh Congress
Committee, the approach of the Chief
Minister ,the approach ol the Home
Minister are all clear.

Madam, we are asked to say why Mr.
Vasantrao Dada Patil and the Chief
Minister addressed that meeting of the
Shiv Sena, why they went to that
"Marmik" function. Mr. Vasantrao Dada
Patil was not clear as to whether he
should go or should not go. But he felt
that thousands of youngesters would be
rallying there and so he went there and
the Chief Minister also went there. But
they showed courage in pointing out to
them "Yours is a wrong path." Mr.
Vasantrao Dada Patil said there "if you
want more employment, it is not by
ousting these South Indians."

SHRI BHUPESH GUPTA:
interrupt?

May 1

THE DEPUTY CHAIRMAN; Eaek
Member has only ten minutes

SHRI BHUPESH GUPTA: He has
yielded.

THE DEPUTY CHAIRMAN; That is
all right. But there is the time-limit.

SHRI BHUPESH GUPTA: Time-limit
is all right. Now, is it his con-t ntion that
"Marmik" invited all these great men of
the Maharashtra Congress knowing fully
well that they would be criticising the

|Shiv Sena and asking the youngesters pre-

sent at that meeting not to join the Shiv
Sena? Was that the conception of the
invitation when it was issued?

SHR! M. M. DHARIA: Madam De-putv
Chairman, when they were invited,
naturally they were invited M
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[SHRI M. M. DHARIA] guests. The
question was whether it should be accepted or
not, and the occasion was the anniversary of
that weekly "Marmik". Therefore, Mr.
Vasantrao Dada Patil said that it was only by
setting up more and more industries it was
possible to provide employment for thousands
of not only Maharashtrians but also outsiders.
Madarn, when people come to Bombay or
other industrialised cities, whether it is
Calcutta or Madras, I am not her. to blame
anybody who comes from Kerala or from
other States. I know the life they lead in those
jhuggies, in those slums. There is no water to
drink. It is the worst, filthiest possible area
where they reside. If at all anything is to be
blamed, it is the poverty of the people which
is to be blamed. May I request hon. Members
to understand the problems that have arisen?
How did this Shiv Sena come into existence?
It is because of the unemployment of the local
workers in various areas. Industrial estates
were established; their lands were taken;
assurance; were given "Yes, your children,
your boys, will get employment in all these
places." But they did not get any employment.
Therefore, Madarn, it so happened that the
boys who were loitering around because of
unemployment. ..

SHRI K. DAMODARAN (Kerala):
Unemployment exists in other legions also.

SHRI M. M. DHARIA: I agree: But here
because of this taking over of their farming
lands, because of the establishment of these
industrial estates where they were doing farm-
ing, they lost their farms and they had no
employment even when these factories were
coming up. So, there was dissatisfaction and
this dissatis-faction was p T-iipt"-i hv the
Shiv Sena. I am not blaming anybody in anv
t>art of tbe country. Tt is a national nroblem.
Then afterwards, there wa? the contest
between Mr. Barve and Mr. Krishna M«non It
was most unfortunate that the Maharashtrian
elements mobilised, because

[ RATYA SABHA ]
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of the Shiv Sena aad other groups, on the side
of Mr. Barve and the other elements rallied
themselves round Mr- Krishna Menon . . .

THE DEPUTY CHAIRMAN: Plaut wind
up.

SHRI M. M. DHARIA: Madarn, to many
allegations have been made...

THE DEPUTY CHAIRMAN: Then I may
have to wind up the debate at 5 O'clock if
every one wants more time. I have got here
37 names.

SHRI M. M. DHARIA: Madarn, I shall be
very brief. Then soon after the election,
unfortunately Mr. Brave died. Then there was
a contest between Mrs. Barve and Mr. Krishna
Menon. That opportunity was again taken
advantage of by the Shiv Sena to have its own
hold and unfortunately during this period,
those capitalists whom Mr. Bhupesh Gupta
referred to, wanted to defeat the Communists
in Bombay—they wanted to get rid of the
Communists in Bombay—and they joined
hands with the Shiv Sena. Thus the Shiv Sena
which wag a group of workers who had come
together because of unemployment, became a
political group. And it is again the CoYigress
Party which fought this Shiv-Sena in the
Municipal elections of Bombay. Mr. Naik
never goes for any election nropaganda in
Municipal elections. But here he went to all
the constituencies, and it was Mr. Naik, the
Chief Minister of Maharashtra, who fought
the Shiv Sena at the political level. In Poona I
was myself in charge of the election campaign
and you are aware that it was there that the
Shiv Sena had its first, major set-back. A.Vid
« that was under the guidance and supervision
of Mr. Chavan and the M.P.C.C. lenders.

SHW BHUPESH GUPTA: You are a
vmrag Turk.

SHRT M. M. DHARTA: It Is the
Clonrrp<5<* Pa™t+v whtah his fought the
Shiv <5°va a+ +Vir» nolitical level, and +,»
R«?P thp VST* nnd th" Rwant-art+Ta pqrtv
hav* failed in making
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thi» attempt. All necessary action was taken
by the Government of Maharashtra. Now it is
being said that the Government of
Maharashtra did not function well.

Had the military been called arid had there
been a lot of firing, perhaps any untoward turn
might have taken place. And possibly, ah ex-
plosive situation would have been created all
over the Maharashtra State in every city and
every town. Everywhere, here, you will find
that there is a pavement all over the roads. It
becomes absolutely difficult to meet all this
situation. It was this Government which alone
remained firm with all of them. Sixty people
were killed because of this firing. May I know
whether there is any other State in our country
where sixty persons have been killed? Of
course when the trouble was started by the
Shiv Sena, the Maharashtra Government had
taken all care to see that this did hoi take
place. Madam I do realise . . .

SHRI YELLA REDDY (Andhra Pradesh):
But they were all supporters of the Shiv Sena.

SHRI M. M. DHARIA: Madam, Deputy-
Chairman, please try to understand this. When
they started the firing, please do not forget
that several innocent persons also have been
killed. At the same time, you also know that
in the city of Bombay, out of a population of
50 lakhs there are nearly 14 lakhs to 15 lakhs
of people who reside on foot-paths and in
slum areas. And those who reside on those
food-paths might not have joined that
movement. But, they would have also been
the victims of this firing. Don't forget that. In
a city where more than one million people
reside on foot-paths, are they to b» killed by
these police people? If the whole situation
was to be saved from this troubK a lot of
nrscaution was necessary. And all tbat nrecau-
tion was first taken. And then this nrin sc took
place. Please do not underrate the whole
matter. Taking

(Mt of rtcent viotott 6456
disturbances in Bombay

aa tnese tactors into consideration. Madam,
my submission to this House is that there is a
problem of local unemployment. I can say that
this Government ha; declared that for the
posts below Rs. 500, local persons would be
employed. Only the other day there was an
advertisement in the Times of India by the
Hindustan Aeronautics Ltd., Nasik Division.
They put out an advertisement on the 14th
March, 1969 in the Times of India, Delhi
Edition, for nearly 21 posts out of which 12
post* were for salary below Rs. 500. Instead
of publishing thi; advertisement in the local
papers, this was published in the Delhi edition
of the Times of India. Only on the 24th
March, 1969 Shri Fakhruddin Ali Ahmed
declared that for the posts carrying below Rs.
500, local people should be employed. On the
one hand you give all these assurances in the
House and on the other hand you publish a
sort oi advertisement. This is what is hap-Ing.
This advertisement is by tbe Hindustan
Aecronautics' Ltd., Nasik Division just to
employ about 22 persons out of which 12
posts ra"V" a salary below Rs. 500. The
advertisement is done in this paper and not In
the local paper.

THE DEPUTY-CHAIRMAN: Now you
must wind up.

SHRI M. M. DHARIA; My submission is
that this is a national problem. I do not want
to blame any State for that. We must create
employment opportunities to the rural people.

Hero I would like to draw the attention of this
House to one fact that when the Maharashtra
Pradesh Congress Committee has been taking
some progressive views and taking
progressive acticfri, instead of blaming the
Mabharashtra Pradesh Congress Committee,
let us all sit together and find out a proper
solution. It is bad to treat, this issue aa a
political issue and try to exploit something
out of that. If the Oppostion reople 1
criticising the Maharashtra Government, they
can do so. I would
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[SHRI M. M. DHARIAJ only like to point
out to this House that we should not go on
deciding an issue like the border issue in
this way. There is a  feeling over the
border issue. The M.P.C.C. have not
taken up the case. They have therefore
left it to the Central Government to decide
it so as to see that such a bitterness is not
developed. If this is allowed to be
done, naturally the people will take
undue advantage of it. I may appeal to this
House not to blame the Maharashtra
Govertiment. . There are hundreds of
people from the other areas and they
are all spread all over Maharashtra.
They have all remained peaceful. And
it is the duty of the Maharashtra Gov-
ernment to protect these people. If there
is such a trouble anywhere, we, as
Members, have to  rush to that place
and put aVi end to that. Tn this, [ am suro
the Maharashtra Government would not
lag behind.

THE DEPUTY CHAIRMAN: That
will do.

SHRI M. M. DHARIA I hope this
House will appreciate the difficulties
faced by us.

Thank you very much for the
opportunity given to me to speak.

SHRI N. R. MUNISWAMY (Tamil
Nadu): Madam, Deputy ChairmaVi, I
want to make one submission. Actually
no members from Madras had been
called and only the Maharashtrians were
called to speak.

THE DEPUTY CHAIRMAN-. You
see a question arose as to whether we
should go by the names as given in the
order paper. It was then said that we
must go one by one. I am following the
list of names giveta by the Congress as
well as the other list!

SHRI N. R. MUNISWAMY: I only
request you to give us some chance.

THE DEPUTY CHAIRMAN: I am
sorry at this stage you have no chance to
speak.

[ RAJYA SABHA ]

out of recent violent 6458
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SHRI BRAHMANANDA PANDA
(Orissa); We shall not sit beyohd six I
suppose.

Wt CERTOT - HqrAA, Ao
T AT qART IAGAT . TF A4 0F
TZ I AT ATAT 2 ) 29 AR &

(Interruptions) THE DEPUTY
CHAIRMAN: Let us be serious with
this. I shall allow you ten minutes only.

SHRI B. D. KHOBARAGADE
(Maharashtra); Even if we have not given
names, we must be giveft some chance.

SHRI B. T. KEMPARAIJ (Mysore): 1
have a submission to make.

THE DEPUTY CHAIRMAN: What
do you want, please?

SHRI B. T. KEMPARAJ: It is the
Mysore people who have suffered by the
Shiv Sena. And so, we must be given a
chance to speak.

SHRI B. D. KHOBARAGADE: I am
the only person coming from that area.

THE DEPUTY CHAIRMAN: We are
10t going to make any contribution if this
debate goes on like this. Mr. Raj Narain.
You please take only ten minutes.

uft TSRy ¢ wrrT, § orrE
arT waT & aeyrfae TrE=qt A oW

&

frra e w=m 5 ot e A

wefraT ¥ TART WAATET ATAT-
TEOTAT FE AT A FL ) TEAT AT
v T frafr arod

F7 74 & | oF arr Ay fafas wifen
#r 2 ote qF o7 o F o
friefr 21 v A . Grarwr o
£ ¥ worr frar s A7 3e-
feqfy &1 w=3r = o A oo
fr ®Y 7AA F A™ TT W FTF AA
ot aua=y 33w F Fr A7 o
#ro w0 AT & wewed F FF a1 A

TIeI7



6459 Motion " Shiv Sena
and situation arising

ATEF F qFIH § FF AT A7 A0 AAA
arar arfgw fF aw waTaer ¥ A @
FZ X E ) WA AAS § fF g
F Arr AgrgT ¥ Tvwe § A7 el
=AST AAN H IT AN T A WTE-
fratdv § 1 guras w2 sfr 1 qi faar
arar & fF ofr waToer § av ardw Wy
g fam wmAr ¥ fF wdr gaees
#1 m% 3ga &t a7 /Y gag qren
2w A Far arfoar gy 7 fF
WIS F FHT7 35097 | g0 #1%
ey A 2 R E WU dmr A
AERTTAT X | T HTET AT AEAR
FE 1966 F | I AWT WA F
Fr-AAFH T ? Ao wao FIqrE 39
qO7 T FAT A | Aqr o wHe FoE
oty Ferd wAa FAI AT warTer
FIAT FHET D97 AT T2 At
AT AT § 3T 7T F7 waAAfa ow
dwzA ¥ wf7 41 /7 w7 FZ0 0 79
AW B GO FE [ itz fF
sft dTo URe FTE YT M1 ATIF
AET A A IR ART T HAT §
oY A IR A WE wA §, W
oA Wt $Z91 , 39 I/
fawg 2, &7 fF AT 77T @0 SAT 3,
swaft ot ¥ (& fedt ama
S WeAT AT qegror AR FT IPTAAT
7t fwedt qwra grawedr wrE w1 I@EAT
7t fawelt wwg feaw g 1 g
A az 99 WTE | g wr wofra 74
2, AR AW A FTAA |

A wAflar, & JeAAT AT g,
1966 £o ¥ A FT WF aF FT “qIHH
Faare v Sfaat get 9v A A0,
wifws waare g7 uF § ag faaar wr
2, w41 fft Tt 7 7 & faan 713
T2 WIETE AT AT GFAT &Y W IAH
frez freerd ff fe g Fort & aww
=for wrea F oy w wr §, 97 faEw
366 RS—b
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FT qTARAT AATAT 1066 $o ¥ 117 51T
FT “qiigs’ q@aTT T10fA F7 737 3,
7t g7 frarr 1 w7 frar . w7 fawr
FI IH AL F AFT-AFITA T F15 ATAT
aegfa, nofr sfafear s s afar
A 7r 74T

ary Tar ATT ) 7F wAr 2 OfE
aegs § A1 weqwaitg 07 fAa @ §
IAF 350 2 | wermafta 0% fad =it
W wT AR FAAY, AT q3-faa FwA
T 0F H1F G EA AT FRT 07, fRA 0
Ia+T guAr o ) wrfze 2 fw mewre
97 AT F) T §F Faeqare o9
a7 Zrm, #qiE A wwrAs F fagw §
FAA #, F1FoAT 7ALT AT 2 Aqhe A

| aiias Aar srorfsi+ svaeqy I9F 99y 2

|

fo Fawr 07 981 fomy 731 2 W7 T
a7 74T & 39 770 | A A AZT wTAA
F AT oA § 4 FAA A fw A g
faa FTT F7 BT FIFT 77 Z9AT
A1q3 F1 F I FAA T qF HIT A,
AV ga @ 7 FEFeAr fF A7 A A
Fag a% A wTA F A AT w7
W ¥ § gAfer v aF afeaw qreT &
dr agt @ frwa &7, 33 %7, adf A
A% qw Amt & far wmg
¥ AY g7 Y THRCA AT BYH FT AN
®T HZ AT AT AT EAT 47, A 70
agrf &7 q7 dd frd ToET A T
AT 9T IAH! FLHTL A GUAT FAAAT
# gdr avs & fagt, 39 A9 & g
F1 aferor-areAal # a6 B faar ;e
ag ¥ et f wore 3T 71 wae gw
1T & A1 Zfaror-areT AT wT A AR A
aft fawan 77 aF TFCE T 7q0F
A A& AW )

st QR0 UWe gifemr : 17 Fgi
faar 2 1

Ao : EH FAT T F
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=t gre wae afrar : 307 feaa
ar, izl faar 7 7
THE DEPUTY-CHAIRMAN: Mr.
Rajnarain, your time is getting over.

T AT ¢ GEA, T AFIT
AR HETA FIET | FUAT AT
LR |, ®OAT FTACH T, T FI6 T
FET AT | AZT AT AAF T HeZT
AEA A wF | AZ A OF G
9 Z | TS 0 AFE & q4AA P
AT T A A A EA g Afea
AT W U I F FT AN FRT
WAL ATAT &1, FLA ATA] F, FLA ATAT
FT e FE | TE A9 AT EA AR £
ZHT 99 & 79 # far agi & s A
=5y forg A4T FT 2T FTOAT T TR0
serae faar o ey o anfonr & qar
1 g=@r a7 faqu fem sy
sft arivgr § ¥71 fF awrer 2, W
FFTE AT FFO A FA T
FETET FT F FAT FAT GORICEET 7 |
AFELFT ZTFA R GEE F7 FI57
F1E | A T A4 aE, T AT
AT 71 F W T AAT TE, WO AE A
FHT AT g fwar 1w ;A 2@
greT § a9 47 W F Fwd o
AT T AWAT aFAT 9T Y E

o w1 AT o fF oawT v wa
YT 41, I T F FEATI] 98 9917
gt fa 3l e &1 sy, avEw
“mifaF" wEATT 98 99T FEAT a7
f aoft arei &1 wwmEy o A et
g A1 79 afawm WA & O§,
oAl ATH] W O@ETAT AT OvET F )
Fea f& ag @y &1 & A 3
dfen § fafeem m &1 g fs Aw
fedi a% fom a7 & gva€ 541 39
AT 8 WU FIE FAC TG F AT grav
a1 #re faaedt 3= F1 [T FAT AY

[ RAJYA SABHA ]
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Iq 93W F gTHT F1 g2 &y AEr
o @ 9T Az wraafa F oA w6
AR T AT | AT AT w9 PR
agt weafaez oiE A w4y A
FAT AMA § 57 fF q@f g 1
AT\ agEROTEEIE | waAT & shagre
# 2 faar ame, wafom ¥ offze §
Tw faqr stw, gz wag oA At g€
¥ f St AT AT g AT 03 W A
AY, Fe H7 Y, AfwT a7 97 72 FO AT
FOA AT AT FAT AT TCHIT T G7eT
ZAAT 1 AT ET FECE A9 #2277 2
g 9T FE IA U #T AT T
ATAT GAT AT T FAT F ) wdr wafy
TET A Er oEr 2

TN qg weq AFY &, wreAray, § v
FIT WEEIC & T F AR H @A
argarg % 1967 $o % sar ¥ forg Ao
A FUR FT QT qAAT FFAT | A7 Hm F
Ty oy | (Time bell rings.)

g fam wiga anfear i 7 oy 5 or
= F1 are ferar @ wan i ard s
wa& favma T A Fw0F F Iuizare
g 98 UF A2 4 wAfar  wwsr w7y
gz forg a1 7 w2 A1, w7 § 399
qeAT FrEar § oot 1 et 2o
) = A0dr # oW = F favy
¥ Wiz @ 4 A1 A-0E 9 9 oy
AATA wFE F1 HEZ &1, 10 AT HIT
At F17 ¥4t | ewfad oar 9w wfgr
f& fog @ar = wovdl, #adr &
faeardt 2 1 foa &7 & qwr. ..

st gae gre wifray ¢ owT #F
FEradl | AT, R FNA T W
H—~TISATTIA ST &1 Y WA &A%,
T FEEEUAT T FH AvIn ifemm § )
ol fragzgz a ¢ ) T AT AT A
FE1 | gz Wrd wAwEgAe ag o &%
T2 | {4 F1E I AT &N AT A F I G
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fmzzoie T #T
S TRATOEM AT, T
ars & 1+ foa &4 gt g &, et
¥4 §, AT 9AFAT £, 981 81 aaf g
e § o gl e wdi § e
F4T ¥ 2w 0q T4 atw § g fog &
T 2| TH A FIAY AR |9 AT
FAVENR &1 WA AL AT AT Tho Fo
mifos Y 7% A, gAF 97 F AR
qr fora Fq1 F 70 GAT 4, A 4,
AT G HIT IHEA A GAEIT A
FAEE TAART A1 | A KA
EIGGE-|
AT AT fag  awgerd
(doa) : HEw raTEz WE  WET |
BT o1 W% Wiev ag & 15 S el
waq Z134 | wqw &1 fehe 78 &7 agar
SiwHl aw T T %
agi TAEN T HAT T AF 3F £ )
THE DEPUTY CHAIRMAN: Mr.
Rajnaraih, please carry on.

s vewmoan w9 B oA %
fargz @8 T fedewwarg wfew
q‘fgaa"rgsﬁ'q‘ﬂfli‘if“ﬂ'a‘r(ﬂi'l

AATT OF FEAr a9 § "7 Far
% | gl T oF qyw aaEr g )t T
FE A TS R I § wE,
At & garg fr g 144 7 amET
qr, w1 S A AET AT A, 9
girm  wE & qfewr w1 g 4,
AT ST GAFETA & AT ® HATAA
agi qv far mr4ar 37 |\ §HAE
§ ST GAEi A2 W SlAT AR 4,
AT AR A T AT A2 T Har F S
qEer # SET o, S g1 Fr oA
@ra & T 997 g1 97wy =sfaiy o
A F1 T TGN, T q_T AOH T
gear & feay forg Har & &0 70

(Time bell rings.)

qradt @ ag fe @ #few
AT 4T 3T (A o7 b dEET & A0
GRS &t o A s ek

[31 MARCH 1969]
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FT ART T | A0 FII2SH TqFT TA0AT
r f w8 F o8 w7 faar | Hfea
& ag werg ¥ e A g owrw W
FEAT AEATE e AT T & 5w AT
# # ars g ¥ AvEar g o a|m
fagfes fezwa & fodft #1 a9
# fatma % & w@nr w7l £ o oqw
e 3T F1 fiEfes fedos & v w7
a4 WIAT qg0 @ I IA U qGELIA
Ao WAHI, I TV WET & AhH
AT, TET TN A AN, HEOHAAT
T OATH AMHY, qZ FTOASA 7T,
W TH AT F7F qFIGT A5, A
HAZ TN TEAZ 9 AL F7 EE
1 o®e gAe wifmr ¢ @
It is prosecuting,

ot v - 3fa #§ gAEr
g ag ofemm € ) a7 andl w8 20
aFl At § gam A, am #
argarfawar fAdET T4, TwE ¥
famr & | g 9 wIT At TAw A0
A TEMT HAT TF H AT FF 07
TTE
THE DEPUTY CHAIRMAN; Your time

is over. Please wind up. SHRI
RAJNARAIN: It says;

"Influence on Police"

"This is quite understandable that the
police force in Bombay which was at one
time considered to be the best in the world,
has been immobilised so far as the Shiv
Seha is concerned. Shri Bal Thackeray's
paper, 'Marmik' is widely distributed
among the police force. The police
constables and officials do not merely read
this fire-brand journal, but even freely
distribute it."

2

g1

AT g AT AT S AT AT FHET
Z, arwafagar faddt wadr, wad
mpamfa ) WA A AN E 0 A
oty daww 9ffw ¥ RS o9
s, gfae & Sl | 9, 3T & A
wa@t wAr i fafarwad W a8
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[Shri Rajnarain]

e oAl &E, A7 WA HEHIC
& oYz e o gar wEa arfar s#7
& fr ofr gopre 7 3f97 a1 97 qvFF
F far (Time bell rings.)

A, TfE AR qqw o J
AT FET, FAL AN A A AE-AT
war gafer & o 3@ o7 g g
“afay’ wqICA ATAT TAF FATT
faard fr garrswaa § favang adf
2, zw wifiez 3 1 fora &ar w0 waart
“mifas” AT wEan @ fFoEwr wTAa
§ favamy 78 2 fov 97 S99 &
faware 7dt § ...

sﬂminwﬁs:

=t owATemm A9 fEar 200
T3 YT AT gy s o fog o A
#1 AT H HAF T304 T &, TACATT
qa9A g4 # wte gadr we g€ § Wi
w17 w9A fF g7 o1 ITH FEA F A
F 3Iq% AR uHIfAURA 7 ATEREET
Tz faart & fv #4959 39% A9
suEdr g% 4 #fea g #1 avw
it wraY T4 g W A wF AT
gé, it At T o A, gfee 2w
fead far qr? ¥ ardr &1 ard arg
ge st wE ofen # AT gred
53 § 99 T A © g g B, I
FHA A1F 1Y T | T TF FAT WAL
qfee & w1 Frd T 7df & 2 fee o
arfear 1 Faw & fF a8 qoer
T @ wesy avg & FOAEr ¥ 24
arfra #1 foamdt o # fra qar
®1 oa mar gE Wl wEr .,

(Time bell rings.)

THE DEPUTY CHAIRMAN; It is
time. f
) CIARTITGY ¢ BRI WA
wa oan ZT o g &7 B g EF
FT FATT FIAT TIAT |

gl T2y !
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THE DEPUTY CHAIRMAN; Please

1 wihd up.

st TrwATO ¢ E, Jga A F
@I E | WA, AT AFar 7 3T
gopt B St w7 £F F1 9 759 g
& far, a1 & A wgar g fe g
T FATE(L, WA KT AGHT A T
far | Ia% FTT e GEE ZAT o
g wfawre @ fegdy gfae s
AT &7 A1 #HETAT AT afEr g
afere wfoeTe O 76T awa £, 77 76
arga % a7 9 gwq 0z o Far v
faF FwT fro wwo ZATE WET 7 W
ATEAF & | TFA AT Faq 4 f fdy
AT A AT Hq@T qeAM F AT
2 arérm &1 Gary gar & o wE o
FETT ATRTT FT WAT YT WG A
T qAF far et 3, ¥
weft TET WA AEY F7 TIRHAT | qF ATHIART
hRAT FAT 7 | T hAT FT WA FQ
W 7 AT WY WOOOLAT AATS qF7 T
AT ANAE T7HT AT | JF THA FAEA T
mael #@ gar, qfaw wfwwr &
aaetar #0 fFar 7 oS 7 SrAwrdr
Ferf wf ¥ aEr & St w7, 3R -
e, 7@ 7% #7225 oFar F AW
F arar &7 fqar av fF 2w et
R w1 AT ww wq fwogfaw
wfweae ¥ Zar s fegdt afeny sfawe
#r frgw @aa 2, aw gfva sfawre w
qIATH F7A KT W17 qE7 qAT 7 240
FA A, A1 AT T@T THTAIATAT FE AT
7dt 1 (Time bell rings.) 0z
Ffaeae &1 w9 2 |

oft awz & wifes agrar feaa
A7 TTHES FATH W AT A FET
®TT FT ATH Y AZ) W7 | WEC BT
& o |7 Ao wrfo o F7 Gy frar ¥
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AT JAET AIAA GF TAGI IO 2,
a7 ghagr far g are ansg agm 2

UF ZHIY wAAT fag o9 vz T
q A, WrE qEATT Sy, F1oAG 7
qEFq F TATE ﬁqw%_grwvfﬂa
A1 F ATE 0 AT AT F AT A 7T
T 7w faa sy #1 3were frar 9+
1 7| T w7 391w w7 foa a1
w1 wfaefads % (& av= %% v mar
& =t g sfew afva mm & g
P ER I E AR I E AR L
wifge 2 w7 U0 UTe  Fy ofFEe
fafrar #1 o st e @ fzw Wit
78 #a vl wifae oA 7 9w
Taaas7 a4 fav® 787 397 78
2| 59 AE AHATFL AL AT AN
FHIT ATE HZ(ATT ST |7 AT T .

THE DEPUTY CHAIRMAN: Your
fifteen minutes are over. Ntw wind up.

S TreATaa - At faae 7 oaew
F7 7w | e w7 9 faar g4t 3,
fﬂaiﬁmq‘.’rﬁmawﬁﬁﬁwtﬂ
o T faan & & Ao s
FOAT #, 39 weere 7 fgema wm
TN HEAATS F1 221 T RF 24 Af 7
mfﬂﬁmmfﬂaﬁﬁrﬁmsﬁﬁ
TR A AT AT g foa f
F7 TIHA T | UF qrAA qq4% @
T AE W AF ATAAT WHT HIHT—
HETIE Kl FOFTT HIT F7K K[ TR T
T AT &, FaEr A7 7, agdr d 2, T
AT E F TEAT 2 A q7dr 2 ) A forg
HAT FT FHA FAT ZAT TT81 T FTAT
gf??ﬂ‘%mxfwﬁ?mrﬂﬂﬁ"‘rrw
g | W OATEERT AT sEal § b
ETARl q*mmﬁqmm-vrwaq
T2 f& wgrame & ot W afEe J#
AW H F, IR A A g TA—
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F qgar g frogar 7eq1 § A0 |7
FAET AFT A 31 ¥IF g OF TAT
1A FIH ZI, T TFAT R ATFIA
FrAT T 0, a7 qiAT vH 2—al
388 =9 & fao 3 &w@r e o

(Time bell rings) uF"'_F:'! A
WE FL1 TA, AAZLN F FZ A F (F
JarfA AT FTEEE A T A2

THE DEPUTY CHAIRMAN; That
is enough. Please wind up.

W W KOmm A AT
% fa=z &1 w9 7 7497 FE=7 A|fzD
a1 FART AT 7 ACE1C A HE B farar )
TR FAAR AT FTA T T

THE DEPUTY CHAIRMAN; No
more. Mr. Muniswamy.

off v o galan # g
gt o wwdTan, f ag qusa awre
WY ANEA ¥, wiearEAry dne 2,
mqmaﬁtﬁ»ﬁarfrﬂm
¥ farr Faw F3raT AW AT 77 2wfEA
HEAT |

THE DEPUTY CHAIRMAN: I
have called Mr. Muniswamy.

At TRATTAW . 959 #| 90T
ﬁg@ﬁ%%\'#ﬁ@fﬁ#r&ﬁu

THE DEPUTY CHAIRMAN; Noth-

ing more will go down. Mr. Muni-
swamy.

SHRI BRAHMAN ANDA PANDA: On
a point of order. Every time we discuss
here a Motion or a Bill, the ; Chair
complaints that so many names ' are there
and so little time is available. If we are to
be realists I suggest this.  The Leader of
the House is here. I would request him to
he in the BusiViess Advisory
Committee. I When you allot time you

see that i every person whose  name is
there
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[Shri Brahmananda Panda] gets a chance;
otherwise, what are we here for? We are not
here only to hear one person from this side
and another from that side. Otherwise you
decide that only a dozen people out of 250
will speak and the others will only hear.
Something has to be done. My suggestion is
to give a chance to every name that is there
even if we are to sit till 8.30 in the night; if
not, we should adjourn at five.

The DEPUTY CHAIRMAN: ' I have two
lists. Which list you refer to? I tried last week
to stick to the names oh the Order Paper. The
House generally did not like it and it said it
must be divided between the two sides. It is
very difficult for me. Mr. Muniswamy.

SHRI N. R. MUNISWAMY: This problem
has to be viewed from different angles. I do
not personally like to defend a particular
Minister or a particular party. We are con-
cerned with the activities of the Shiv Sena and
the situation arising therefrom as a result of
certain disturbances. The basic problem in this
activity is of course based on the socio-
economic problem. Even durihg the Second
World War, it was due to the hegemony over
Europe by Britain. Hitler thought:. 'Why not
we have the same hegemony?' So he started
the war against Britaih. Then what is the
trouble between the Brahmins and the non-
Brahmins in Madras? The trouble was that the
Brahmins had all the good things. So the non-
Brahmins 'thought: *We should also have
them and so we should fight*. So everywhere
the problems arise out of socio-economics
situation. There is nothing wrong in having
the Shiv Sena or the Lachit Sena etc. We do
not have only a Vahara Sena. If that- happens,
it will be a happy situation. For every there is
ample reason for its constitution. The sponsors
never thought for a moment that this Shiv
Sena would Iransgress its limits.. They wanted
to draw 'Ganesh' and they have drawn a
monkey. After drawing
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the monkey, if it is intoxicated Naturally it
does its job in its own way. What has
happened is, some undisclosed person—whom
I do not want to name—who is behind this
might have said; 'Do this, let us see what hap-
pens.'! So we are not here to say who the
person is, who the party is. There may be
parties and parties. Well, what they do is: they
simply put up show publicly just to assert that
they have hot given their support to Shiv Sena,
but all the same, Shiv Sena people get their
support in an undisclosed manner. And we are
very sorry because of that ior this party or that
party, and I am not enamoured of any parti-
cular individual, whether Mr. Chavan or
whether Mr. Naik. Whoever it is they have put
in the best efforts possible to curb it. But what
they did initially was that they thought that it
would be useful for them and for the country.
But nobody ever expected that the Shiv Sena
would transgress the limit and go ahead with a
thing which nobody would like. But nobody
has come forward with the categorical
assertion of condening it; nobody has
condemned it so far. They have only said that
Shiv Sena activities are deplorable, that what
they have done is very bad, that it is a fascist
organisation. But all these things are of no use.
We have to condemn it, or we have to ban it.
But banning it is rather very difficult
according to the Home Minister. Well, let
them not bah it but let them at least curb it. By
curbing what happens? The other States,
where there are other Senas like this Shiv Sena
operating in the States—Ilike the Gopal Sena or
the Latchit Sena—they will follow suit to curb
the activities of those Sehas. We know what
had happened in Gauhati; Marwaris have been
murdered there and their shops have been
looted. Here what happened in Bombay. In
Mombay. Shiv Sena activities resuled fh
looting only the Madrasis in a big way, in
looting their hotels, the Brahmin hotels, and
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the big Brahmin hotels have been looted. And
Sindhi businessmen have been the victims of
their fury; I was amazed to see in Bombay
when [ was going to airport that a whole
building of the Sindhis had been demolished.
What is the result? The result is; in their
anxiety to better their lot they never wanted to
do any harm, but in their frenzy, with a view
to getting what they had not been getting all
along, when they wanted to get what they
ought to have got, they saw that others are
there to take away what they are entitled to,
and so they visited their wrath on the others in
their frenzy, and the poor victims, for no fault
of their own, suffered the ravages wrought by
Shiv Sena. An hon. friend here said that if the
State Government had taken actioh even four
days earlier they could have shot over a lakh
of people—bent on havoc—sleeping on the
pavement. I do not think Maharashtra
Government is such a blind Governmeat to
shoot at random all and sundry, to shoot the
poor persons taking rest on the pave-meht.
They know whom to do, and whom not to do.
They all thought that it would stop there and
will not assume more proportions. But when it
tried to go out of hand, what they did was to
bring the situation under control, and they
have brought it under control.

Now the whole trouble is how to solve this
problem. The only way to - solve this problem
lies in the recent decision that has been taken in
the Srinagar conference called for achieving the
integration of India. But not ever) one grain of
it we have been able to achieve when we look
at the disturbances created by the Shiv Sena in
Bombay. The Shiv Sena has created
disturbances to such an exteht that we are
afraid that any day India may be balkanized as
the East European countries. T am afraid that
India may be balkanized, or Indianized in the
sense that eaoh State will have its own
autonomy to such an exteht that even Madrasis
cannot
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get into Maharashtra without a passport—
matters may come to such a stage—because
the first enemy of Indian unity has been the
reorganisation of India into linguistic States.
And having created the linguistic States, these
are the necessary corollaries which we now
see, and in our anxiety to have Indian unity,
we have created disunity, and it has been of
our own making, by our own actions, by our
own inactions. Therefore, I would say,
Madam, that this House must seriously
consider the problem posed by Shiv Sena
instead of condemning this party or
condemning that party. I am not bothered
about thig party. It needs nobody of this party
to support Mr. Chavan because Mr. Chavan is
a great man; he is a national leader. He will
never think for a moment that India should be
disunited in the way in which in his own State
he sees it. I think he is shedding tears every
day, and I am sure he would have had no sleep
in those days when Shiv Sena was at its worst
indulging in violent activities. They need not
support him or even give him any help. He can
defend himself. I do hot want any of our
Members here to support him. What ¥ should
do is; we must condemn it unequivocally.
Whatever has been repeated in the resolution
that has been passed' in the BPCC is not one
of condemnation; it is one of deploring Shiv
Sena activities. What is ih mere deploring?
We deplore several things. But it does not end
there. What we should do is: we must
condemn it in unequivocal terms. And the
main sponsor of Shiv Sena is Bel Thackeray, [
think he is now young but he may be very
very soon an elder statesman. I only wish that
hp reforms his views and guides his own
S”n'a—the Shiv Sena—in such a nroDT wav
as to see that other S*»nas. which are now in
their initial stanoq follow the example of his
Shiv Sena, not in the way ih which he has now
shaped it, but in the way'in which he is going
to reshape it hereafter by  modifying it, by
revising
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its constitution and by doing all that s
necessary to present it as an excellent model to
others, and to see that the State of
Mabharashtra, especially the city ol Bombay,
which is a cosmopolitan city, retains its
consmopo-litan character. They were saying
that it was a composite State and that the city
of Bombay was a cosmopolitan city. Ahd to
get the separate State of Maharashtra there was
so much of blood shed, so much of bitterness,
later, hatred went against the others, against
the Saurashtrians, and how a Saurash-trian
Sena seems to be coming up. Till recently they
are the people who have built this city which is
having several storeys in each of the magni-
ficent buildings. Even now I see that buildings
With 27 storeys and 28 storeys are there. And
we should not see that they are demolished. I
only want every Member of this House to
express his condemnation in unequivocal
terms and to see that the Shiv Sena is now
curbed tat the initial stage rather than allow it
to assume dimensions when it becomes very
difficult for' us to put it down. As a last word I
wish to say that if we really want to hav, India
las a united country, not balkanised, or
Indianized in the manner I put it, we must see
that the States are not only having the lin-
guistic and provincial attitude, but see that
such an attitude does not transgress the limit.
Without causing hatred towards other persons,
they must on the other hand absorb, inspire
and invite other persons to come and render
service there, at the same time seeing that they
are not deprived of solutions to their economic
problems and social problems.

With these words I only want every one of
us to condemn Shiv Sena unequivocally and
see that it does not come up again in the form
in which it presented itself recently, and thus
keep the fai, name of Maharashtra and more
especially of the leaders of that State.

Thank you, Madam.
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SHRI JAIRAMDAS DAULATRAM
(Nominated): Madam Deputy Chairman, 1
shall try to be very brief in view of the
pressure on your time, and for the sake of the
speakers who might follow. I do not want to
take any party point of view in dealing, with
this matter. The matter is re-ally far more
serious than any party consideration.

I would like to go into the basic factors which
are responsible for the upsurge in Bombay and
its repercussions elsewhere, and also deal with
the violent aspect of the upsurge. Personally I
consider the Shiv Sena problem, basically,
initially, primarily, as an off-spring of socio-
economic inequalities. During the last twenty
years a section of our Indians in Maharashtra, in
Bombay city, has seen certain sections making
substantial progress economically and socially,
and the expectations aroused at the end of our
successful struggle for independence were
shared by everybody, and therefore, in due time,
they became more and more conscious that they
| had been left behind. I believe it. would have
been prudent and long-visioned action if the
Government in every region had prepared plans,
though long-visioned yet for  speedy
implementation, for the lifting up of those who
were backward. And while we may deplore and
condemn—as I do deplore ahd condemn—the
incidents which have taken place in Bombay—
and I have a few suggestions also with regard to
meeting such situations in future—I think,
unless the Government in each region deals with
this problem of planning—for speedy
implementation—the  upliftment  of  the
backward sections of the people, we are bound
to have trouble | here and there and
repercussions of [ it everywhere. I do not want
to elaborate this point further.

My second point is that we should not commit
the mistake which the-I British did in dealing
with our movement. We should not allow a
movement to develop a momentum if we regard
that movement as one taking b direction which
is wrong in our View. We ought to act
immediately
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and try to control and curb it at the very
commencement of things.

My third point is that, in these days,
however much we may regret, it is not
possible to expeet, for some ti'me to come at
least, that the local police will be alert enough,
energetic enough and ready enough to act in
time and control a situation. There are certain
psychological emotional factors in this m'atter
which I do not want to elaborate but I think it
is the duty of every State Government'the
moment they have given a chance to the police
to control a situation and. "y ™ that they are
not able to control it then within a few hours
the State Governments must make 'a show of
strength and in this I do not-exclude even the
posting of the military. The military may
never have to function, it may never lead to
any killing but the show of adequate strength
bahind the administration will be a great
preventive factor and that will lead to far less
casualties and to the control of the situation in
a shorter time.

My next point is that in this unfortunate
development in Bombay all communities have
suffered; people from every State in the south,
even people who belong to Bombay and
Gujarat, friends who are as much indigenous
as anybody else, Marwaris and others have
suffered; U.P. people have suffered; people
from Bengal have suffered, people belonging
to my own Sindhi community who are still
trying to set themselves on their feet and even
some Maharashtrians have suffered. There are
always certain elements who take advantage
of what might be called the demonstrations in
the streets, or democracy in the streets, or mob
action in the streets. Certain unsocial elements
take advantage of it and create difficulties for
everybody. Therefore I am strongly of the
opinion that those sections of the people who
are in danger when such movements develop
ought to be given facilities for self-defence, it
is not possible for the police to be in every
lane and street of a city. It is not fair to the
Government nor even fair to the police itself]
to expect that they
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will safeguard every shop and every house in
a city. We must therefore give facilities to
those sections which are weak or are in
danger to defend themselves. This may be a
temporary arrangement but it is vital. ,

1 will give only two illustrations. There was
trouble in Gauhati. About a thousand or 2,000
young Assamese friends who lost their temper
ran into the market and because they were
very angry with the local Marwari community
they broke open their shops, damaged their
shops and burnt their shops. After having
burnt a major portion of the market they pro-
ceeded to the remaining portion of the market.
And the first shop in that remaining portion—
where thare were about 22 marwari shops also
happened to belong to a Sikh from the Punjab
and when this mob of 1000 or 1500 people
rushed over to that part of the market, it found
a Sikh standing in front of his shop with his
revolver in his hand. He did not shoot but he
was ready to act if he was attacked and that
single act of his acted as a preventive and that
mob turned away from that place and his shop
and other Marwari shops there were saved.

The second illustration is this. I happened to
go inside the Parliament street very soon after
that big demonstration and procession
connected with cow protection. I found that
the mob had entered the All India Radio, en-
tered the rooms, damaged the machinery and
burnt several things. They had also entered the
Transport Ministry office, burnt a number of
cars and damaged a large number of other
vehicles. I proceeded further and I looked at
the Reserve Bank. Not a sinlge man had dared
to enter the compound of the Reserve Bank;
why? Because I found high up on the steps a
single constable with the rifle on his shoulder.
That single rifle prevented trouble in the
Reserve Bank premises which means that,
when the mob functions, unless you give
facilities in anticipation to the sections which
are in danger you wiH be precipitating the
situation where there will be more killings,
more bitterness and more repercussions in all
parts of
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the country. So 1 think it is not oni wise but
it is statesmanship, it is soun politics, it is
sound administration t allow the weaker
sections to have cei tain facilities for self-
defence. Unles we do this, 1 am afraid the
way thing are shaping in the country there
wil be many many inter-regional, inter
sectional, inter-linguistic group trou bles and
that is a danger for our coun try.

In the end I come back to my firs' point
and I plead with every Government that they
must hav, a propei plan with a long vision
for speedy implementation for the process of
lift-in up the weaker sections of oui people.

SHRI B. T. KULKARNI (Maharashtra):
Madam, at the outset I would like to condemn
unequivocally, as my friend said h**- ™s
Shiv Sena movement and the subsequent riots:
However as a citizen of Bombay city and
connected with trade union movement and
Bombay University for many years I would
like to place some plain facts before the House
because many Members are Interested in
knowing exactly = what this business of Shiv
Sena is. Madam, I would like to tell you and
other hon. friends here that as  the  hon.
Mr. Jairamdas Daulatram said, it: is essen.
tially a socio-economic problem. It is true but
we must see with a discerning eye why such
a situation arose, why a movement like this
Shiv Sena is growing there. Unless
objective conditions were there sucha move-
ment would not have grown.

vgaer  gfaar  afgw A g4
aererfa |

Fire fallen on non-grassy land dies out;
unless there is dry grass there cannot be fire
growing. Similarly unless ther, were objective
conditions this movement would not have
grown. And what were those objective condi-
tions? I, Bombay probably a million or nearly
two million people are proletariat and it is
worth while to note-land it is also
paradoxical—that the major strength which
the Shiv Sena
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derive, is from the working class and tie lower
middle class people. It is very stiange
because it is exactly that class which does not
want such fascist movements but the fact is that
the strength of tbe Shiv Sena is derived from
them and the reasons are eeo-nornic.
Mabharashtrians by and large constitute the
biggest portion of the working class and the
lower middle class in Bombay city. Not only
clerks, postmen, coolies, mill hands, engineer-
ing workers, dock woi'kers, 60 per cent of all
these kinds of people are Maharashtrians and
out of them nearly 80 per cent come from one
district, namely, Ratnagiri District, because it is
a very poor district. And if these people get
attracted towards such a movement, it is a
very strange thing. As far as the malady or the
disease or the cause is concerned,, they would
never have joined this movement  because
these are the people who have helped all the
progressive causes. Here there are economic
causes. Unemployment is the biggest problem
in Bombay; of course that is the case
everywhere in India but Bombay is a big city, it
is a cosmopolitan city and naturally all the
trouble starts in such big pockets all over the
world. Unemployment was there and the
Maharashtra Government, I am constrained to
say, though I am a resident of Bombay, did
not give sufficient attention to it. For example
when Thana and Bhelpur area was industrialised
thousands and thousands of people were
uprooted from their land and it was promised
that 90 per cent of them would be given
some employment but hardly 5 per cent of them
were given employment. Apart from that
these people of the working class and the
lower middle class are educated, they  are
politically conscious;  they are conscious of
their rights, they are conscious of their
responsibilities  also. They thought that there
was no protection  for them; they thought that
their problems were not being appreciated by
the  Government. = They thought that their
problems were not being appreciated by  the
Bombay Pradesh Congress  Committee.
They say that their problems are not being



.6479 M¢tion re Shiv Sena
and situation arising

appreciated by the Maharashtra Pradesh
Congress Committee because they sSay that
technically the Maharashtra Pradesh Congress
Committee has  no jurisdiction over it. That
was the story of all other political parties also.
There is no Swatantra or Jana Sangh in
Bombay at all. ~ Swatantra and Jana Sangh
will never get roots in Maha-rashtra.
Maharashtra is a hilly  and rocky area and
only hill plants  will grow there. = Weak
and emaciated plants wiH never grow there.
What about the other parties? ~ There were a
good number of the PSP; thousands of good
young people were there in the PSP but
unfortunately the 'all-India leader of the PSP
left them and they deserted that gentleman.
An. other who wanted to form a national party
preached the doctrine of equidistance and
poor fellow he remained equidistant from

everything. Then coming to communists,
they are the most vocal elements.
Communists are alw'ays arrogant.  If he is

not arrogant, he is not a communist. They al-
ways say, this Kamgar maidan belongs to us.
Nobody can come here and things like that.
They resorted to all kinds of closures,
morch'as, hartals, strikes and everything.
People were fed up. Not only it was not
sufficient. God thought that this punishment
was not sufficient. Then came the PSP of
my friend, Mr. Rajnarain, on  the scene and
they also added fuel to fire. They adopted
every kind of Bundh, except the population
Bundh. Therefore, the public was absolutely
fed up with these left parties also. All these
virile people, two millions of people, who are
the working-class and  the lower middle-
class people, thought they had no mother
and they had no father. Then Mr. Thackeray
came—he is out and out 'a fascist. | have no
doubt about it—on the scene and began to give
promises. W, know all of us, in the case of
political parties, one party or the other, false
promises are always given. That is the
fodder for elections. So, he also gave a false
promise saying that all kinds of employment
wiH be given to them and, therefore, the Shiv
Sena swept the municipal polls in the Bombay
elections. It
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is bad for me and especially it is bad tor my
friend, Mr. Bhupesh Gupta, aiso, and it is
worthwhile noting 'again lhat the Shiv Sena's
spectacular gains are bigger in the working-
class area. It is a very strange thing and it is 'a
deplorable tning. In lact, it is a hotly debated
issue for the progressive elements in this
country. However, it happened there. As far as
he was concerned, they wanted some cause.
Without followers there is no leader. It was *
god-sent opportunity given by the dilatory
tactics of the Central Government. The border
issue is the fodder. The bone of contention is
the Belgaum city. Nobody cares whether some
more industries come up in Belgaum city or
not, but they are prepared to fight like "Sunda"
and "Upa-sund'a" in the Puranas. That is the
position. Therefore, Thackeray wanted to
espouse the cause of Belgaum city and then all
kinds of things happened. These riots also
happened. I would like to tell you one more
thing. The prohibition policy has given a
greater gift to Bombay city. At least fifty
thousand goondas in Bombay city are living
on illicit liquor trade. They are most
cosmopolitan in their outlook. They are
prepared to join any movement as long as
destruction is there. There is no Hindu, there
is no Muslim, no Bengali, n, Maharashtrian.
Nothing of the kind. They just want trouble,
so that they can thrive. They are in the
forefront of the scene always when these
people loot. And arson, everything is there.
The most deplorable and the worst thing for
which we have to hang our heads is this.
Thousands and thousands of young children
joined all this, because there are no adults,
because they cannot go anywhere. Bombay
city requires at least 5,500 playgrounds, but
unfortunately there are not even 1500
playgrounds. There is no hobby also for these
children. If you see the casualty list, you will
be disheartened to see that at least fifty per
cent of the casualties are between ten and
twenty years of age. It is a great shame to our
society and the way that society is being run.
These things also happened, but the worst
came out
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When all this loot and arson and everything
happened, the Bombay public was stunned
and it was in dismay. All these political
parties, every political party, began their
acrobatics. The PSP leader, Mr. Nath Pai,
made such acrobatics that he made himself a
laughing-stock absolutely in the Thackeray
affair. The communists and the SSP who want
to champion the cause of the working-class,
poured oil on the fire of Shiv Sena. They
thought that Thackery has gone to iail and
here is the reservoir of energy and manpower.
Let us grab it. I am not surprised at the
communists. Communists can change their
stand any time they like. At one instance
Sheikh Abdullah is a revolutionary. At
another instance he is a reactionary. Then, he
is secular-minded and again
communalminded. Anything can happen.
Communists cha'nge their stand so rapidly
that even Hollywood 'actresses do not change
their costumes so quickly. That is the position.
They wanted to woo these elements.
Therefore, even now the Bombay public think
what is going to happen. Nobody is going to
see what is the root cause of all this. However,
1 do not want to take more time. I would like
to tell you that the entire Maharashtra, of
course, including the Bombay city's working-
class and lower middle-class area, irrespective
of such incidents which may happen some-
times, are hundred per cent patriotic. They are
not only hundred per cent patriotic. They are
cosmopolitan by nature, patriotic in their
behaviour and socialist in their actions. You
may try to condemn either Mr. Naik or Mr.
Chavan  for  political  reasons. By
condemnation Mr. Chavan is nol going to die.
Condemnations will make him a greater
leader perhaps. They want to teach patriotism
to Mabharashtra. It iy , surprising thing that
they want to teach patriotism to Maharashtra.
It is like carrying coal to New Castle or Ganga
water to Varanasi. Who are going to teach us
patriotism? Thos, people who some, times
threaten to secede from India
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those wi io have no respect for the National
Flag, those who have no respect for the National
Anthem, those people who have no respect for
their motherland. Their motherland is J here, but
their fatherland is some-! where. These people
are trying to teach patriotism to us. It is a fantas-
tic thing and a most presumptuous thing.
Therefore, I would like to assure you that
Maharashtra will always remain patriotic and
will be in. the forefront of 'noble causes. It will
always give a helping hand to all the
progressive causes anywhere, but at the same
time, if anybody wants to try to malign us, the
Mabharashtra public will show them their proper
place, whether they are fascists, communists or
communalists.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): May I just make a submission?
Prof, Kulkarni, in his eloquent speech, has
referred to the Belgaum question, it is very
refreshing and I want to pay my tribute to the
hero of Goa, Ranade. He has given a
statement that he will not shed a drop of
blood on the border question. I want to pay
my tribute to Ranade.

THE DEPUTY CHAIRMAN: Mr. Mulka
Govinda Reddy. Let the debate go on. I think
the Minister should reply at 5.30.

SHRI BHUPESH GUPTA: The Minister
does not reply. Ireply.

THE DEPUTY CHAIRMAN: I am sorry.
He intervenes at 5.30 (Interruptions). I have
got dozens of names I do not know where to
end and where to begin.

SHRI A. P. CHATTERJEE: 1 want to
speak.

THE DEPUTY CHAIRMAN:
minutes each, if you can be brief.

SHRI1 A. P. CHATTERIJEE (West Bengal):
Five minutes are not enough.

SHRI MULKA GOVINDA REDDY:
Madam Deputy Chairman, what happened in
Bombay in February, we should all be
ashamed oi. It is true that some important
leaders in the Congress Party, as well as in
the

Five
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Govrnment in Maharashtra, have lent their
helping hand to the growth of this monstrous
party called the Shiv Sena. Som., Members
have accused that PSP had some alliance with
the Shiv Sena. It i true that the PSP and the
Shiv Sena had some electoral understanding
during the Bombay Corporation elections. It
was only a limited understanding we had, and
that too the Bombay unit of the PSP had with
the Shiv Sena. The Praja Socialist Party have
entered into an electoral understanding for the
distribution of seats in the forthcoming
Bombay Municipal Corporation elections
with a view to ending the Congress party's
monopoly of power in the Corporation. It was
only for this limited purpose the PSP had an
understanding with regard to the distribution
of seats in the Bombay Corporation elections.

SHRI A. D. MANI: I am not interrupting
you, but may I ask a point of clarification? It
throws the PSP into a shadow. Will you give
the same kind of categorical assurance, as
Shri Dahyabhai Patel gave, that your party
will have no truck with th, Shiv Sena even ior
Winning a few seats in the Bombay municipal
elections?

SHRI AKBAR ALI KHAN: Or with tiny
communal elements.

SHRI MULKA GOVINDA REDDY: Yes.
It was not the Praja Socialist Party of all-India
that did it.

SHRI A. D. MANI: You are not giving any
assurance.

SHRI MULKA GOVINDA REDDY: It
was only the Bombay unit of the PSP that had
this limited understanding and we were not
happy about it. Seeing a; we do the monstrous
things that have been committed by this or-
ganisation, Shiv Sena, no democrat, no decent
person can ever have any understanding with
such parties, whether in Maharashtra or in any
part of India. We should desist from
encouraging such parties for some political
gain. Por some political gain
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some parties have joined hands witn some
organisations, communal, parochial and
fascist organisations. I must admit we should
not eve, think of joining hands with such
organisations.

SHRI A. D. MANI; You should have done
it.
SHRI M. M. DHARIA: I hope this advice

he will give to Mr. Nath Pai and his
colleagues in Bombay.

SHRI A. D. MANI: I want you to say that
you will not do it.

SHRI MULKA GOVINDA REDDY: We
will never do it again, and we have advised
our Bombay unit in the last meeting of the
Praja Socialist Party that even this limited
understanding they should *not have had and
now they should not have any truck with the
Shiv Sena.

Somebody referred to the statement of the
Chairman of the Praja Socialist Party. He
forgot to refer to a statement which he had
issued on February 10th. Shri N. G. Goray,
Chairman of the Praja Socialist Party said:

"The ugly events in Bombay must be
condemned unequicovally by all who
stood for decency in life."

He further says:

"Those who are indulging in antisocial
acts are dragging the fair name of
Maharashtra and Bombay into mud. The
P.S.P. in Bombay should not hesitate to
condemn these actions and to dissociate
itself from.the Shiv Sena in case it is not
willing to cry a halt".

This is what he said. So in unequivocal
terms Mr. Goray condemned this Shiv Sena.

Mr. Nath Pai's name has bee'n dragged in. I
must admit and say that most of the P.S.P.
workers during this holocaust had the
courage to go about and advis, the people not
to indulge in such activities, aVid with great
risk to their lives they did it, and we are
proud of them. I must
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[Shri Mulka Govinda Menon] ask whether
any one ofthe other party leaders went
about asking the hooligans to put aVi end or
stop this orgy of violence in Bombay.

Madam Deputy Chairman, somebody has
already mentioned that the main cause for the
recent disturbances in Bombay was about the
-Maharashtra-Mysore ~ border, particularly
with regard to Belgaum, the bone of conten-
tion, over which a struggle is going on.
Unfortunately after the reorganisation of  the
States, some  border problems were not
solved, and we have insisted that these
problems should be solved on some accepted
basis and a Commissio'n should be
appointed to go into these questions. They
never paid any heed to our advice or to our
demands. But at the initiative of the
Congress Party and at the initiative of the
Mabharashtra Government the Congress
Working Committee  took a decision  that
it should be referred to a one-man
Commission.  In spite of the protests by the
State Congress, by the State Government and
by all the political parties in Mysore
State, it was thrustupon Mysore. This
one-man Commission. After having
appointed this Commission these members
made public declarations that the findings of
the Commission would be accepted in toto.
But what has happened? It is more than  1-1
[2 years since the Mahajan Commission
made its report, and either the Central
Government nor the State Government took
any step to implement tfie recommendations
of this Commission. Iam not here to go
into the merits or demerits of the award of the
Commission, but when once a Commission
has been appointed and its findings are given,
it iy the bounden duty of the parties concerned
to accept and implement the award of the
Commission. Inmy party thev were not
prepared to give evidence before this Commis-
sio'ii, but I wanted that somehow or other
this problem should be settled, that this agony
should not be prolonged, that this spectacle
pf » Maha-
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rashtrian hating a- Mysorean and a Mysorean
hating a  Maharashtrian, should not  be
tolerated any longer and some solution
should be found. Therefore, 1 advised my
partymen that if the Commission gave an
award, whether it went  in our favour or
against us, we must accept that award. Some of
the parties did not go before the Commission,
but the Commission gave its award, and it is
the Central Government which has miserably

failed in  its duty  to implement  this
award. Itis a dereliction of duty, and I
charge the Central Government with  that.

Unfortunately it so happens that the Home
portfolio is held by Mr. Chavan who is
interested in this. ~ This should have  been
dealt with by the Prime Minister and the

Commission's award should have been
accepted.  If that was  done, there would
not have  been any cause or any reason for

this agitation which took place in Bombay.
This is not the first time that such ugly
incidents have happened in Bombay.  This
is not the first time where properties were
looted, where hotels have been ransacked,
where people have been beaten. This is not
the first time but this is the third or fourth time,
but unfortunately whenever such  things
happen, the Maharashtra Government has been
lenient towards the miscreants. The
Maharashtra Police, the Maharashtra Officers,
have not taken proper care to see that such
hooliganism is put down. They have failed in
their duty to give protection to the citizens of
Bombay.

Madam Deputy Chairman, Maharashtrian
may say Mombay is their city. It is not.
Bombay is as much our city as it is theirs.
Everyone has contributed for the growth of
Bombay. All communities have contributed.
AU languages have contributed. Today it has
become an international city. We must be
proud of it. When such is the case, parochial,
communal elements in Bombay have gained
the upper hand and have tried to see that non-
Mabharashtrians are rooted out from Bombay.
I do not say that the entire
Maharashtrian
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people in Bombay are doing this, but certain
elements encouraged by such organisations
like Shiv Sena hava taken recourse to this to
see that the non-Maharashtrians are eliminated
from the city of Bombay. It looks aa though if
the present things were to continue in India, a
Maharashtrian will be a stranger in Mysore
and a Mysorean will be a stranger in Maha-
rashtra. This is a very strange phenomenon
that in India we feel that we are strangers, a
Mabharashtrian hating a Mysorean much more
than he hates a Chinese or a Pakistani and a
Mysorean hating a Maharashtrian much more
than he hates a Pakistani or a Chinese. This -
thing should not be allowed to continue.

Madam Deputy Chairman, the Government
of Maharashtra should squarely bear the
responsibility for what has happened in
February during these disturbances. They had
a clear warning. ..

THE DEPUTY CHAIRMAN: You must
wind up. It is more than ten minutes.
Members should also try to be very brief. It
is no use repeating.

SHRI MULKA GOVINDA REDDY: I am
brief. The Maharashtra Government had a
warning that if this question was not solved,
they would take to arson and looting. In public
meetings the leader of Shiv Sena, Shri Bal
Thackeray, made such statements. But the
Government of Maharashtra did not take any
preventive measures. They did not arrest the
persons concerned or the leader of the party
concerned. They did not take preventive
measures by posting or by deploying the
Reserve Police in delicate places where they
were expecting trouble. For three days there
was no Government in Maharashtra. For three
days loot and arson went on, properties were
looted, hotels were ransacked and people were
beaten, but there was no Government in
Mabharashtra. Only after the fourth day the
Government of Maharashtra took care to see
that these disturbance's were not
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allowed to continue. And they tried their best
to put down this hooliganism. But'for three
days they did not; they should have taken
precautions to prevent such a holocaust.

Madam Deputy Chairman, we must all
learn a lesson from what has happened in
Bombay. It might happen anywhere else. But
we should see that such things do not happen
again. We should see that the unemployment
problem is solved and that the social
inequalities that are now pervading through
the life of our community are not allowed to
continue any longer.

THE DEPUTY CHAIRMAN: You have
taken more than 15 minutes. Please wind up.

SHRI MULKA GOVINDA REDDY: We
should see that the disparities in income are
brought down to the minimum. Madam
Deputy Chairman, in India there are so many
languages. (Time bell rings.) We are speaking
different languages.

THE DEPUTY CHAIRMAN: You must
wind up.

SHRI MULKA GOVINDA REDDY: We
belong to different religions. But India is the
one and the only country where we should all
live as equal citizens in any part of the
country.

THE DEPUTY CHAIRMAN: The
Minister was to be called at 5,30. It is now
5.40. With the permission of the House, may
I call upon the Minister to intervene?

SHRI A. P. CHATTERJEE: Madam, I
think . . (Interruptions)

THE DEPUTY CHAIRMAN: It cannot go
on. Tell what time do you want to go on?
SHRI A. G. KULKARNI: I do not wish

THE DEPUTY CHAIRMAN: Please. I
want to ask the House.
SHRI A. G. KULKARNI: No, Madam. It

is your right to say anything you like. But
when my name
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is in the list,
Otherwise

THE DEPUTY CHAIRMAN: Please sit
down. I have got many names. If all of you
want to sit and speak, then you can go on. Let
the House go on. But I think there must be a
limit to this kind of discussion and everybody
cannot be called upon to speak. How is it
possble?

I must get a chance.

SHRI A. G. KULKARNI: What is the
limit? You have called other Members who
are not in the list. We can accept your
prerogative. But about those who have given
their names, if you are not giving them any
chance, what is this? I do not understand it.

THE DEPUTY CHAIRMAN: If all those
who are on the list must be called, it is not
possible. We must *make it representative. I
have not only the names of those in the list;
there are other Members also.

SHRI A. G. KULKARNI: No name should
be added to any list at all. You can do
anything you like.

THE DEPUTY CHAIRMAN: You please
sit down. If the House wants to go on...

SOME HON. MEMBERS: No, no.

THE DEPUTY CHAIRMAN: I want to
take the sense of the House. Do you want to
carry on? Are you willing to carry on?
Otherwise, I would like the Minister to
intervene.

SHRI A. P. CHATTERJEE: May 1 say
something? I think the Minister should
intervene after all the parties have spoken. As
a matter of fact, my party has not yet spoken.
The Forward Bloc Member, Mr. Chitta Basu,
has not spoken; the Independents have not
spoken. At least, we also have to have our
say. Until we have spoken, the Congress
Benches. . . (Interruptions)

SOME HON. MEMBERS: No, no.
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THE DEPUTY CHAIRMAN: Mr. A. P.
Jain has gone away. Yes, Mr. Chatterjee, you
take five minutes.

SHRI A. P. CHATTERJEE: 1 will speak
fo, ten minutes.

Madam Deputy Chairman, this is a problem
which has evoked different responses from
different sections of the House, of course, all
of them unified in condemning the Shiv Sena

violence. But one thing has mystified me
and it is this  that everyone is fishing for
objective conditions  in order to support

the Shiv Sena activities. Now, I really do not
understand that.  The Shiv Sena's activities,

if they are based On objective con-
ditions, then it must be said that these
objective conditions are conditions  of
looting and rampage induced by a
certain amount of frustration, induced into

the ordinary people or the common people
there, by a deliberate policy of deprivation and
a deliberate policy of distribution of poverty
among the local population. But to say that,
is not to support the Shiv Sena's activities.
But what I find here from the lips of certain
hon. Members is as if the Shiv Sena young
men who were led astray, they have to be
pardoned and given some indulgence because
of the objective conditions there. 1 find in
such sentiments  and the expression  of
such sentiments a certain kind of sympathy for
this looting and plunder and stabbing and
murder which I cannot understand. ~ This is
a thing which has to be...

AN HON. MEMBER: Who says so?

SHRI A. P. CHATTERIJEE:
condemned. It is not a question ot Shiv Sena
young men dreaming of a brave new world. I
was reading the statement of a very well-
known trade union leader and he has said in
his statement that the young men in Shiv Sena
were dreaming of a brave new world. When
you say that the Shiv Sena young men are
misguided, that they are misguided by certain
provin-
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cialist elements, certain elements which are
engaged in looting and filmier and rapine,
how can you at the same breath say that these
people were dreaming of a brave new world?
To say that is to betray an element of
sympathy for those persons who took the
name of Shivaji and began to loot the shops
and hotels of the South Indian people and
who began to kill the South Indian people.
This is not the way in which you can
condemn those persons. It is true that certain
misguided teen-agers might have been led
astray into the so-called movement of the
Shiv Sena. But to say that the teen-agers were
misguided or misled or that they strayed into
the movement of Shiv Sena should not lead us
to show any sympathy for them.

[THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) in the Chair],

Mr. Vice-Chairman, Sir, on behalf of my
party, I must say explicitly and clearly that we
are for linguistic boundaries of States and if
there is a question of settling a boundary bet-
ween Maharashtra and Mysore, our party has
said that the village has to be the unit and that
linguistic contiguity should be there. On the
basi3 of linguistic contiguity and taking the
village as the unit, this linguistic problem has
to be solved and the border problem has to be
solved. But when we say that, we also say this
that on the basis of this border dispute or on
the basis of the legitimate linguistic
aspirations of the Maharashtrian people, the
looters and plunderers cannot be asked or be
allowed to raise their paradise and if anybody
does it, well, they will have to be put down
cruelly and mercilessly. If that merciless and
cruel putting down of these people leads to
any heart-burning or leads to any sympathy
on the part of some interested people, those
interested people have to be ignored.

I know, Mr. Vice-Chairman, that Mr.
Chavan went there and was 366 RS—6.
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turned away from Bombay by the Shiv Sena
volunteers. Mr. Chavan may say here at the
present moment that the Shiv Sena is a fascist
organisation. But I can only ask him: Next to
himself in power and perhaps next in crime, if
I may say so with respect, what did Mr. Naik,
the Mabharashtrian Chief Minister, do to see
that this Bal Thackeray group was put down
and was properly ' curbed with firmness and
determination. That should have been done.
But they simply played with fire. They
thought that the Shiv Sena would come to
their help perhaps in the mid-term elections or
in the ttexX elections. We know how the Shiv
Sena got into way. We know how during the
election of Mr. Krishna Menon, the Shiv Sena
people got support and funds from even
certain foreign sources and they saw to it that
Mr. Krishna Menon did not win. I have no
great love for Mr. Krishna Menon, I can tell
you. But what I am saying is, Krishna Menon
or no Krishna Menon, when you find that a
particular para-military force is being used by
the Congress and is being encouraged by the
Congress in order to help it in winning the
election, then that is the thing which has to be
put down. It is no use merely looking on
helplessly and then saying again and again that
this is a fascist organisation and as such, it
should be put down. You know that they also
serve who stand and wait. And standing and
waiting, if [ may say so, Mr. Vice-Chairman,
is more dangerous than even encouraging
actively. 1 must say that the Maharashtra
Congress Committee, the Maharashtra Chief
Minister and the Congress Government there
have stood and waited and seen that this
looting and rampage goes on. That is the thing
which has to be put down. Who does not know
that the local population is unemployed there?
But let it be put in the heads of the common
people, let it be explained to the common
people that even if all the non-Maharashtrians
are driven out from Maharashtra, the
capitalists and the monopolists there
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are not going to provide employment to all the
Marathi-speaking people. 1 know that in
Calcutta and Bengal there are certain ugly-
headed, sinister, mischievous persons who try
to spread the poison of provincialism amongst
the Bengali people. But -we have given the
right answer to them in the last elections. You
know some separatist group, called Amra
Bengali, when they tried to rule the roost, the
Bengal political parties gave them the right
rebuff by getting their deposit forfeited. That
is the way in which the political parties should
work. The political parties have to see that
these separatist tendencies, these provincial
tendencies, these chauvinist tendencies, have
to be uprooted, they have to be nipped in the
bud. If you do not do that, I will say your
political party fe not worth its salt. Mr. Vice-
Chairman, when rampage and looting was
going on in February certain political
parties—and I must say with great regret that
in spite of its great tradition including the
Sam-poorna Maharashtra Samiti—gave a call
for general strike. I must say it to the credit of
the working people cf Maharashtra, though
Mr. Kulkarni said something slanderous
against them, the young people refused to
respond to that general strike call. I give all
credit to them and I offer my salutations to the
young people of Bombay. But the point is this.
Why should such an irresponsible call for a
genera] strike be given at such a time? I think
all those political parties who gave the call for
a general strike such as the Sampoorna
Maharashtra Sa'miti or the Peasants Workers'
Party, they cannot say that their hands are not
soaked with the blood of the innocent people.
Let them purge their conscience. Let them
look deep into their own hearts and they must
see that this sort of monkey tricks with the
people's sentiments and their prejudices will
lead the nation to jahannum, to hell. That has
to be stopped.

[ RATYA SABHA ]
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): That has to be stopped.

SHRI A. P. CHATTERIJEE: I am' winding
up. Therefore, Mr. Vice-Chairman, all political
parties, if they want to create health in the
different States, must see that the poison of
provincialism is not played with. They must
not exploit the sentiments of' the people for
petty political ends .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Tiy to wind up, Mr.
Chatterjee.

SHRI A. P. CHATTERJEE: I was stunned
to see, Mr. Vice-Chairman, the great trade
union leader asking in his statement for the
release of Bal Thackeray. This is not the
question. The question is why this weakness
for Bal Thackeray? Why should he be
released when this gentleman was going in
the streets of Bombay trying to raise the evil
passions of the people there? Therefore, Mr.
Vice-Chairman, it is a question of sins of
many political parties. Of course, I must say
that Mr. Naik, next in power to Mr. Chavan,
sitting in Bombay .

THE VICE-CHAIRMAN <SHRI M. P.
BHARGAVA): Mr. Chatterjee, the need fe to
give a chance to as many Members as
possible.

SHRI A. P. CHATTERIJEE: I am stopping
within one minute. I must say, Mr. Vice-
Chairman, that Mr. Naik in spite o' his being
the Chief Minister of Maharashtra, in spite of
having the sour"eg of power in his hands, he
did not stir out. The Mairashtra Pradesh
Congress Committee may say anything, but
'may 1 ask Mr. Dharia, who knows much
about the Maharashtra Congress Committee,
why did the Maharashtra Pradesh Congress
Committee take four hours in passing the
resolution against the Shiv Sena? That only
shows that within the ranks of the
Mabharashtra Pradesh Congress Committee
there are persons sympathetic to the Shiv
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Sena. Instead of taking fourhours the
resolution should have been passed within
five minutes.

SHRI M. M. DHARIA: On a point of
clarification ~Mr.  Vice-Chairman. The
resolution on Shiv Sena was passed within
half an hour and thereafter there was the
meeting of the Par'iamenlary Board.

SHRI BHUPESH GUPTA: We can
understand your difficulty. Your highest
leadership could not draw up a charge-sheet
for two weeks now.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Your time is up. You have
taken more than twelve minutes.

SHHI A. P. CHATTERIJEE: One sentence
only. .."

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): That will do. Mr. Kulkarni.

SHRI A. P. CHATTERIJEE: ... This sort of
underground sympathy should not be allowed
in any form.

SHRr A. G. KULKARNI: Mr. Vice-
Chairman, Sir, I thank you very much for
giving me a chance to speak though at the fag
end. I do not want to repeat any arguments at
aM. I am happy, Mr. Vice-Chairman, that the
House has today appreciated the difficulties of
Mabharashtrian in facing the Shiv Sena
problem. Also I am very happy to know that
the action taken by the Maharashtra Govern-
ment has been, by and large, approved...

SOME HON. MEMBERS: No.

SHRI A. G. KULKARNI: . . . though
people think that more active steps should
have been taken at an earlier stage. Here I
want Mr. Gupta to understand one thing. He
does not recollect the occasion when at the
Flora Fountain some 84 people were killed in
connection with Sam-poorna Maharashtra
Ekikaran Samiti agitation in police firing. So
this is the police strategy. Even on the first
day the Maharashtra Government were quite
alive to their duties when fire was opened.
But leaving
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that thing aside, Mr. Vice-Chairman, I want
to make out three points.

AN HON. MEMBER: They were sleeping
for four days, you do not know.

SHRI BHUPESH GUPTA: Here is
the document which will substantiate what I
said about Mr. Chavan. WiH you yield? Here
is a letter of the Maharashtra Pradesh
Congress Committee. ..

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Will you both take your
seats? Mr. Gupta, you have had your say.
And you will have another chance' to reply. |
would request hon'ble Members to let the
debate proceed in a smooth manner and let
Mr. Kulkarni continue.

SHRI A. G. KULKARNI: I have only three
points to make. Mr. Gupta said something
about the implication of the Maharashtra
Pradesh Congress with the Shiv Sena affair. 1
want Mr. Gupta to please understand this. It
was Mr. Dange and his party which earier
started the Sampoorna Maharashtra Samiti
and even fanned these parochial feelings in
Mabharashtra. That is a fact.

Then. Mr. Vice-Chairman, here Mr.
Rajnarain is advancing his advice on a
national front and all that. He has given a
sermon on national plane and how we should
behave though he behaves in his own way.
But his counter-part, Dr. Kale and Mr. Jamb-
vant Rao Dhote, who is just like Mr.
Rajnarain, are al! along preaching violence in
this affair because they want to tak, political
advantage out of it. So I join you in the charge
that all the political parties are to be blamed
for this.

Then, again, Mr. Dahyabhai
our great friend—I am sorry he
run away—his counterpart in Maha
rashtra, Mr. Madhu  Mehta—Rajaji's
statement is there—brought that Bal
Thackeray to Dehi and stayed in
the Oberoi Hotel and met so many
people, high-ups, in Delhi. What can
1 say about Delhi where all the

Patel,
has
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intrigues emanate? Here personalities,
particularly, from Maharashtra are maligned.
I charge the high-ups in New Delhi that they
have seen Ba! Thackeray in New Delhi in the
Oberoi Hotel. Let the Government say that
this is not correct.

Having said eall this I would ask where is the
problem in Maharashtra. Even this moment
the problem is there. But the biggest of all the
problems for the last 14 years has been that
Maharashtrian have waited for the solution of
this Belgaum problem. 1 know their
difficulties and would request this highest
forum of the House to sit together. For 14
years our patience has been tested and I do not
think that any sane political party or parties in
Maharashtra can any more sit silent over this
problem. Here Mr. Mulka Govinda Reddy has
mentioned the Mahajan Committee Report. If
I quote from that Report I will take twenty
minutes more. That Report is absolutely
irrelvant. He has

6 P.M.

not applied the same yard-stick everywhere
For Belgaum he has applied one yardstick,
and for Nippani. another yardstick. Now leave
aside that. (Interruption) My point is, some
people may say: Once the Commission has
been appointed, why don't you accept it? Mr.
Vice-Chairman, I ask, in this country up till
now which commission's report has been
accepted in toto'i Was the Fazl Ali
Commission Report accepted Mt toto? Was
the Report of the Government that is
fomenting all this toto? Mr. Vice-Chairman, if
I want to hit right out, I would say that it is the
indecision on the part of the Government that
is fomenting all this trouble. If you had taken
any decision whatsoever 10 years back, this
situation would not have arisen. MT. Vice-
Chairman, as a responsible citizen of this
country, I would say that whatever yardstick is
applied, if the same yardstick is applied to all
the problems then we are prepared to accept
the report. Come on, let us
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do it like that. If the yardstick he has applied
in the report is applied in toto to all the
problems between Maharashtra and Mysore, |
am prepared to accept it. . .

SHRI A. P. CHATTERIJEE: Are you
supporting the Shiv Sena activities?

SHRI A. G. KULKARNIL: I am not
supporting.  Your thinking and brains are
perverted; you do not know that. What I
wanted to say was that leaving the problem
unsolved for 14 years has done the greatest
damage to the relations between Maharashtra
and Mysore and all the other neighbouring
States. 1 want to say that I have nothing to
plead for the Shiv Sena. You perhaps do not
know that on the 10th February =~ when there
was a meeting with Mr. Chavan, some vio-
lence took place and I was blamed because
I helped that Shiv Sena man to be caught and
handtd over to the police. I was the man to do
it. You do not blame me for that? I am more
patriotic than you are. This Belgaum problem
should be solved once and for al!, because
the Mabharashtrian people are not going to
take things lying down. There is no purpose
in creating a dispute like this. I would
request the Government to take an
immediate decision.  Then there will be no
Shiv Sena problem. =~ We axe more than a
match for the Shiv Sena. About employment,
etc., we wiH do it in our own way. We do
not want anybody's advice on that. Here we
want the help of you all in solving" this
Belgaum problem.  You must all join us—
Mr. Mulka Govinda Reddy, Mr. Bhupesh
Gupta and Mr. Rajna-rain, you all should
come together and we should all come
together and solve this  Belgaum problem.
Then there will be no Shiv Sena problem at all.
Thank you.

SHRI G. A. APPAN (Tamil Nadu): Mr.
Vice-Chairman, Sir, as a member of the
D.MK. Party, the ruling party in Madras
State, I must say that we have been the
greatest sufferers on account of these regional
and linguistic disturbances. Sir, it is very un-
happy for us to note that about 55 people have
died and about 170 peo-
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pie have suffered grievous injuries. I wou'd
like to know from the hon. Minister the
number of persons from every State who died,
the number of people from every State who
were injured, and the number of casualties and
the amount of loss or damage to life and
property from every State. If a definite reply
is given on this matter, then you will know
the gravity of the trouble that we have been
put to all this time. Mr. Vice-Chairman, Sir,
you know that Madras people are most
peace-loving ...

SHRI M. M. DHARI A: All the 60 persons
who died were Maharash-trians.

SHRI BHUPESH GUPTA: What of that?
It is all the worse.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): May I tell the House that Mr.
Appan is on his legs?

SHRI A. P. CHATTERIJEE: That we have
seen.

SHRI G. A. APPAN: If a fair and unbiassed
statement of facts about th, loss of life and
property and other things is given, State-wise,
you will see that we have been the greatest
sufferers. You know, Mr. Vice-Chairman, that
Madras has been known for it, peace-loving
nature, for its kindly nature, for our nature of
being without any bias or prejudice against
any linguistic or regional group. Our people
have gone to various parts of the country
because we were lacking adequate employ-
ment opportunities and we were given
employment in various places because we
have been doing very good work, efficient
work and selfless work. Now this country has
been propagating universal peace, tranquillity,
national integration, international fraternity,
social understanding, and efforts to end anti-
social activities, regional, caste, communalj
religious and inter-State strifes, prejudice,
bias, bitterness, hatred, anti-democratic acts,
violence, and things like that. I would request,
Mr. Vice-Chairman, that a committee
consisting of Members of both Houses should
go into the re-
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cent disturbances in the city of
Bombay. As I have said:

"and having considered the same, this
House deplores at the way things have
happened in Bombay due to the activities of
the Shiv Sena and propose that a committee
consisting of Members representing both
Houses of Parliament be constituted to go
to Bombay forthwith to study. .. ."

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Why are you reading your
amendment?

SHRI G. A. APPAN: Anyhow, Sir, I do
not think I would have taken more than 5
minutes .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): It is no use. You were not
here when the amendments were moved.
Now it has not been moved.

SHRI G. A. APPAN: "........ the
facts in detail and about the loss of life and
property and to recommend suitable measures
to prevent such recurrences and to do
necessary  things against all  those
responsible.."

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Appan, your amendment
has not been moved. Do not read it.

SHRI G. A. APPAN: Anyhow, Sir, what I
would suggest to the hon. House is that these
regional imbalances and Industrial
inequalities should be removed. This
Government should come forward and start
many industries in other parts also. People
from our parts who have suffered most in
Bombay should be given better treatment,
equal treatment and better justice.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. A. D. Mani. He is the
last signatory to the motion.

SHRI A. D. MANI: Mr. Vice-Chairman,
some of the activities of the Shiv Sena have
disfigured the public life of Bombay—the
cosmopolitan life of Bombay—and its
activities
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have been condemned, I am glad to say, by
all sections of the House. This poses a serious
danger to the nation's good.

Sir, many references have been made that
the Shiv Sena organisation is a fascist
organisation. I may point out her, that the
Shiv Sena, as far as I know, has no written
constitution. Its membership is said to be
about 3 lakhs and the members pay Re. 1 as
their annual subscription. That means the
revenue is about Rs. 3 lakhs per year. It has
got a bank balance of Rs. 35,000. shri Bal

Thackeray has gone on asking the
industrialists to  contribute  to  this
organisation. More than that, Sir, the

character of this organisation is reflected in
the fact that the entire power of the Shiv Sena
is concentrated on Bal Thackeray. As far as
Bal Thackeray is concerned, he has stated
publicly that 'l am a dictator'. Why should we
have so many rulers when today we need a
Hitler in India? In another speech he declared
that whoever gives employment to the Maha-
rashtrian is ours whether he be Tata or Birla
or anybody else.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Where from are you
reading?

SHRI A. D. MANIL 1t is from Link
magazine of 1968 issue. 'Marmick' is a
journal which has set up a high level of
vulgarity in this country. Unfortunately, this
journal has not come under the scrutiny of the
Press Counci!. There are unthinkable re-
ferences to the Prime Minister of India in that
journal. I do not want to mention what those
references are.

Speaking about some men, Shri J. P.
Narayan and Shri Achuth Patwar-dhan have
been referred to as women during the
difficult days. This is the kind of writing.
This is what they wrote about Shri Achuth
Patwardhan.

My hon. friend Shri Kulkarni referred to
the Belgaum problem and wanted a speedier
solution to the border question. I ~ would
like tc
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point out that there is no point confusing the
Shiv Sena agitation with the deep sense of
frustration and resentment which is now being
felt in Mahaiashtra as well as in Mysore about
the non-settlement of their border questions. The
Shiv Sena agitation started much earlier than the
border question. Shri Thackeray, in his journal,
publishes regularly the number of concerns
which are employing non-Maharastrians. The j
number of non-Maharashtrians em-| ployed are
all being published in this i journal. What it
seeks to do is to create linguistic hatred against
the South Indian community particularly in
Bombay. I happen to be an ex-" South Indian
having left Madras 35 years ago and made my
home in the hospitable city of my hon. friend
Shri Shukla, in Madhya Pradesh. I really do not
have any links that way with the State in which I
was born and had my education. I have enjoyed
the hospitality and generosity of the people of
Madhya Pradesh and I had very few links with
the State of Madras—Tamil Nadu, as my hon.
friend Shri Appah might say. What happened is
that in Bombay it has been estimated that th,
number of Tamilians and Keralites is about 4]
lakhs while in Madras the fact is not well known
that there are as many as 7 lakh Marathi-
speaking I people residing in the Tamil Nadu. I
When I was a student in a College, m the
members of the family of Dr. Selvankar—Dr.
Selvankar is our envoy in Hanoi—came to Tamil
Nadu and they ar, speaking Tamil far more
fluently than the Marathi language. The people
of Madras have always regarded the Marathi-
speaking people of Madras as contributing to the
economic and cultural life of the State and there
has been no discrimination whatever on that
ground.

Sir, 1 feel that at the moment there are
already many other Senas like the
I Lachit Sena, Sardar Sena and so on.
j There was also a Senain  Bengal.
; There they put up some candidates for the
elections. In Bihar also thers a; a Magadh
Sena. So, there ut many genu.
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SHRI BHUPESH GUPTA: There is also
Chavan Sena.

SHRI A. D. MANI: I am glad that my hon.
friend * made a reference to Shri Yeshwantrao
B. Chavan. When the new State of Bombay
was reorganised in 1956 on 1st November, I
had the privilege of a long talk with Mr.
Chavan. One subject was about the future of
Vidarba in the State of Maharashtra and the
other was about the cosmopolitan character of
the city of Bombay. He gave an assurance to
uy at that time which he fully honoured during
the period he yas the Chief Minister of that
State that Bombay would remain a
cosmopolitan city. I am not sure how far that
statement is being honoured by his successors.
I also stay in Nagpur and there i5 a good deal
of suspicion that there is some under current
of sympathy for having encouraged the Shiv
Sena activities on the part of the subordinate
police officials in the State of Maharashtra.
Otherwise these riots would not have * spread
in the manner they have done.
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Law and order and this organisation come
within  the jurisdiction of the State
Government of Maharashtra. I would not
suggest that we should straightway declare
the Shiv Sena organisation as unlawful. But a
warning should go from the floor of this
House that all these Senas and all these
regional groups including the Lachit Senas, if
they persist in their activities, there will be no
option for us except to declare them as
unlawful organisations.

Unfortunately, the Shiv Sena has attained a
position of respectability on account of the
mistaken support given by the P.S.P. in the
Bombay Civic Election. My hon. friend Shri
Mulka Govinda Reddy spoke with some
regret of what had happened. We should not
allow these organisations to go in for the
civic elections because from the civic elec-
tions they will go to provincial elections.
What I am afraid of is that if we do not curb
the Shiv Sena activities, they will emerge as a
challenger to the Congress itself in the
next

[ RATYA SABHA ]

out oj recent violent 6504
disturbances in Bombav
General Elections in 1972. 1 tabled an
amendment which I would like to commend
to the acceptance of this House. We should
make it clear to the Shiv Sena organisation
that if it persists in its present disruptive
activities, the organisation would be banned
under law.

AN HON. MEMBER; That has been made
clear.

SHRI A. D. MANI
amendment.  (Interruptions).

AN HON. MEMBER: May I also read out
what the Chief Minister has said?

That iy my

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): You need not read.

SHRI A. D. MANI: Your Chief Minister
has not spoken as vigorously as Shri Chavan
has done.

AN HON. MEMBER: Please ailow him to
quote that.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): If you turn comes, you may
do that.

SHRI A. D. MANI: I am very glad that
after Mr. Chavan spoke last time in our
House, that is about four weeks ago he went
down to Bombay and addressed a meeting in
Dadar -ind Matunga and condemned the Shiv
Sena outright whereas I have not seen such
an outright condemnation from the lips of the
Ministers of the Maharashtra State.

I feel that since we have expressed our views
very strongly. (Interruptions).

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): No interruptions, please.

SHRI A. P. CHATTERIJEE: If you do not
allow interruptions, the beauty of the debate
is gone.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): It i; now time to wind up.
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SHRi A. D. MANI: Since we have
expressed our views very strongly and this
issue na"; made some impression on the
people, at least the Minister of State should
tell us that if it comes to that, he is prepared
to declare the Shiv Sena organisation as
unlawful and is also prepared to impose a ban
on similar organisations; there will be no
lawyer friends on this side and even Shri
Bhupesh Gupta will not stand up and say that
civil rights are being infringed if you ban an
organisation of this character.

SHRI JOACHIM ALVA (Nominated) :
Stood up.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): It cannot go

SHRI JOACHIM ALVA: Sir, 1 have
represented Karwar-Belgaum and Shimoga
district for over sixteen years and I was born
in Udipi, where hotel owners have been
oppressed during Shiv Sena riots.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): 1 am afraid 1 cannot
accommodate.

SHRI JOACHIM ALVA: Sir, I come from
the border areas en account of which the
recent riots occurred in Bombay and
therefore I should be allowed a chance.

THE VICE-CHAIRMAN (SHRI M. P.
BMARGAVA): Mr. Alva, will you please
take your seat? I know all that.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): A certain procedure has to be
followed in this House.

SHRI JOACHIM ALVA: I come from that
area where riots have taken ilace.

THE VICE-CHAIRMAN 1SHRI M. P.
BHARGAVA): You could have given your
name much earlier. You could have signed
the Motion.

SHRI JOACHIM ALVA: You can just
give me five minutes. I lived in Bombay for
40 years. I come from Udipi . . .

Short Notice Question [ RAJYA SABHA |
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Well, then I am afraid I will
have to call everybody whose name is before
me. | cannot be partial to some Members.

SHRIJOACHIM ALVA: No, Sir,
THE VICE-CHAIRMAN (SHRI M. P.

BHARGAVA): Let the House decide this.
Ten names are before me.
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SHRI JOACHIM ALVA: I am in a special
category.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): I am putting it to the House.
Why are you agitated?

SHRIMATI YASHODA REDDY (Andhra
Pradesh): You have already called th,
Minister, Mr. Shukla.

SHRI JOACHIM ALVA: I am in a special
category, Sir.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA); I will leave it to the House. If
the House is willing to sit I am prepared to
call everybody.

SEVERAL HON. MEMBERS: No, no.

SHRI JOACHIM ALVA: I am in a
special category. I come f'-om that area.

SHRI AKBAR ALI KHAN; I think Mr.
Alva may be allowed two minutes and then
the Minister may Le called.

SHRI MULKA GOVINDA REDDY: I
think he may be given , chance
(Interruptions).

THE VIJE-CHAIRMAN (SHRI M. P.
BHARGAVA): If every Member begins to
sav something or other when the Chair is on
its legs it is not possible to conduct the
proceedings. I am trying to take the House
into confidence. I am not deciding anything
on m, own. If the House is prepared to sit and
hear all the honourable Members . .

SEVERAL HON. MEMBERS: No, no.
(Interruptions).

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): 1 am coming to that. Will
you not allow me to put the proposition? If
the House wants
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any particular Member to be allowed, I am
prepared for that also. Is it the wish of the
House that I call Mr. Alva and then I call
the Minister?

SEVERAL HON. MEMBERS: No,
no. .

THE VICE-CHAIRMAN (SHRI M. P.

BHARGAVA): All right. Now, the
Minister.

SHRI S. K. VISHAMPAYEN-
(Maharashtra): Mr. Vice-Chairman,
Sir,

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Vaisham-payen,
nothing further.

SHRIJOACHIM ALVA: Itis avery
bad affair. [ am a Member from Belgaum
and Karwar. You have jused your
discretion very badly.

SHRI BHUPESH GUPTA: What is this
Mr. Vice-Chairman? It is quite right.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA): Mr.
Vice-Chairman, Sir, itis  very gratifying
that the  activities of the Shiv Sena and the
tendencies behind those activities have been
condemned by all sections of this House.
The origin of this problem is very well
known and various views have been
propounded as to whether the activities of
the Shiv Sena and the effects of those
activities have been properly met by the
local Government or not. Sir, it is absolutely
beyond doubt that the Maharashtra
Government right from the very
beginning has been try-to do its best to curb
the activities of the Shiv Sena. It is very
unfortunate that the tendencies that
the Shiv Sena has been trying to promote
have been taken advantage of by various
political ~ parties for making political
capital out of it.  Actually this particular
matter has given them the greatest boost. If
the political parties had sot tried to make
political capital out of what the Shiv Sena
was trying to do or out of the tendencies that
the Shiv Sena was  tryingto  promote,
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then, this matter would not have
become so serious. We know, Sir, in
various parts of the country such feel
ings of regionalism, parochia

lism, have raised their ugly
head. It is not only in Maharashtra.

Mabharashtra is no exception to such
feelings. We have seen such feelings
in Assam, in Bihar, in Andhra Pradesh

and various other parts of the country.
In some way or the other such feelings

have been coming up.  And here in
this particular case this particular
problem  became  compounded  because
of political exploitation, a very very
insidious  political ~exploitation, of those
tendencies. Even in this debate, Sir,
we have seen attempts that are made
to malign one political party or the
other, to malign on, political leader
or another. This itself indicates the
basis of the very illness which has
given this monstrous shape to this
problem. It is beyond doubt that the
PCC of Maharashtra right from the
very beginning has been trying to

iight out this menace and it has suc
cessfully done so. I am not speaking
here on behalf of the Pradeh Congress
Committee, but the facts on record
show that they not only (fought this

menace in Bombay, but in the civic
elections in parts of western Mahara
shtra  successfully put down the ten
dencies which are represented by the

Shiv Sena. It is absolutely baseless to
say that the Pradesh Congress Com
mittee has been trying to be sympa
thetic or that it has been trying to
exploit this kind of a thing. This is
contrary to the fact that I have in my
possession here.

Certain allegations have been made against
the Chief Minister of Maharashtra. Here again
not only on the political front, but also on the
administrative front, all the efforts have
been'made by the leadership to curb the
activities of the Shiv Sena and it is not only
uncharitable, but it is absolutely wrong and it
is contrary to the facts to say that he ever tried
to promote or take advantage of the

activities of the Shiv Sena.
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SHRI VIDYA CHARAN SHUKLA: He
no doubt went to one of their functions. But if
you go through the speech that he made there,
it wiH be quite apparent that he went there
and told them some plain truths. He told them
that what they were doing was wrong and that
they were not doing that in the interests of
Mabharashtra, that it was not in the interests of
the country, that it would only be damaging
the cause they had at their heart if they
behaved like that and if they worked in that
manner.

Some  allegations, absolutely false
allegations have been made against the Home
Minister. It is absolutely wrong to say that he
ever went to their functions or contributed
any article to any of their magazines. Mr.
Bhupesh Gupta's facts regarding that are
absolutely incorrect and there was nothing of
that sort. The,Home Minister was actually the
first national leader to condemn the activities
of the Shiv Sena way back in 1966 when he
was the Defence Minister of the country,
when he was not dealing with this problem at
all. In one of his speeches in Bombay he
attacked the tendencies and the activities of
this Shiv Sena group. Therefore, it is all the
same unjust to make any allegations against
him when he was the first, the very first,
among the national leaders, to take up cudgels
against this kind of activities and this kind of
tendencies, and to stand up against it in the
stronghold of this particular Shiv Sena.
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Sir. again, when this recent trouble started
in Bombay, the boundary disputes were made
use of for fomenting the trouble. It was not a
trouble between the Maharashtrians and the
South Indians. It is wrong to say that it was a
trouble between them. Actually whatever the
origin of the trouble, immediately when the
trouble started, it went into the hands of the
unlawful elements, the goondas and such
other elements who were in-tersted only in
disrupting the  social
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life of the city of Bombay. I would give you
certain figures which will show that in this
disturbance that took place there, the
miscreants did not distinguish between person
and person-. They were only* out for loot,
arson and for creating trouble. Out of 2,371
South Indian .

SHRI AKBAR ALI KHAN: Did they not
arrest them beforehand?

SHRI VIDYA CHARAN SHUKLA: I am
coming to that afterwards.

Out of 2,371 South Indian hotels only 56
were attacked. Out of 2,371 only 56 were
touched during these disturbances. And out of
those hotels that were damaged 10 hotels
belonged to the Marathi-speaking people.
About 201 shops were attacked out of which
54 shops belonged to the Marathi-speaking
people. Out of 201 shops that were attacked
only 18 belonged to the South Indians in
Bombay. This shows that they made no
discrimination while attacking. Fiftyfour
shops and ten hotels belonging to the Marathi-
speaking people were attacked, destroyed and
ransacked. Out of 201 shops only 18 belonged
to the South Indians. This figure shows that
when they were trying to destroy or loot
public property or property belonging to
various individuals, they were not going by
this linguistic group or that. Whatever came in
their way, whatever was possible for them to
loot and destroy, they did it. So, to give it the
shape of a quarrel between the Maharashtrians
and the non-Maharashtrians or the South .
Indians, is completely wrong, and contrary to
facts. Here the situation worsened because of
the anti-social elements who took advantage
of the agitated feelings of the people. Now,
the question is asked: What was the
Government of Maha-rashtra doing? I say it
took the necessary action It was very strict
about it. But probably its anticipation went
wrong. They did not correctly anticipate the
intensity of the feelings. They did not
correctly anticipate the difficulties that were
going to follow. This is the most that can be
said about
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SHRI AKBAR ALI KHAN: Wrong
assessment.

SHRI VIDYA CHARAN
wrong assessment but it will be completly
wrong to say the there was any motive
behind it or that they were deliberately trying to
foment things like these. It is absolutely con-
trary to commonsense to believe that any
Government, whether it belongs to the
Congress or any other  party, SVD or the UF,
would  deliberately try to foment this kind of
thing. We do not believe in it until there
are positive proofs to do that and here in
Bombay, we have the proof to show ! that they
were trying to prevent it, they had anticipated
something, they had taken some precautionary
measures but those precautionary measures
were not enough. I would have been
probably  better if they had taken more
precautionary measures and that would have
probably curbed the menace in the earlier
stages. This is the most that can be said but I
must pay my tribute to the  Maharashtra
Government for the strong and very very firm
way in which they tried to tackle this problem
and I am gland that they have so strongly put
down this problem and this struggle and I hope
in the future these troublesome elements wiH
not have the courage to again rampage the city
of Bombay and create this kind of trouble.

SHUKLA: Maybe

SHRI JOACHIM ALVA: In both the
broadcasts of the Chief Minister unfortunately
he did not rise to the occasion by naming the
Shiv Sena and condemning it and Bal
Thackeray was raised to the status of
Mahatma Gandhi, this pibmy was raised to
the status of Mahatma Gandhi by permitting
Nath Pai to go there.

SHRI VIDYA CHARAN SHUKLA: 1
would request him not to go by these things,
whether something was named or not. It does
not matter. What matters is the action. The
strong action that was required to curb these
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tendencies has been taken and the" Chief
Minister is on  record and on various other
occasions he has taken the strongest possible
action .

SHRI A. P. CHATTERIJEE: One world

SHRI VIDYA CHARAN SHUKLA: I am
not yielding. The Government of Maharashtra
and the Chief Minister of Maharashtra took
the strongest possible action and he has used
the strongest possible language that is
possible for a Chief Minister to condemn
these activities. So it does not matter what he
spoke in one broadcast or what he did not. 1
do not think it really matters at all.

Some Members have mentioned the
problem of Dborder disputes between
Mabharashtra and Mysore and they have said
that this is the cause of the trouble. I do not
like this indirect justification of what was
done by the Shiv Sena in Bombay. It is not a
question of border dispute. There may be
order disputes here and there and thigy border
dispute unfortunately has been lingering on
for a long time.

AN HON. MEMBER: It is a tragedy.

SHRI VIDYA CHARAN SHUKLA: That is a
tragedy but people must understand the
complexities of  the border problem. This is.
not a simple border problem. This is mainly
a human problem and this human problem has
been made very complex by very very unethical
political exploitation by various political
parties. This problem has become so complex
that to-day no speedy solution is possible. We
have been trying to evolve a national
concensus..  We are not a party either to
this solution or that solution. What We
what is a national solution to this problem.
There is j only one way to solve this
problem. / Only a national concensus can brina
I about a national solution and until that
is brought about, acceptance of I this
Commission's report or that Com-I mission's
report is not going to solve
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the problem. If our view is to solve this
problem and settle this problem for ever, then
we have to see that the nation's concensus is
behind a solution. A mere speedy decision is
not going to solve this. So I would request
Members fo be careful while they express
their views on this explosive problem and not
to force the hands of the Government to come
to a speedy, hasty solution which will create
further trouble in this troubled area.

SHRI A. P. CHATTERIJEE:
Shiv Sena.

SHRI VIDYA CHARAN SHUKLA: I
would say that the demand coming from the
Member opposite is rather funny. Let me
explain this matter. When we came forward
with a proposition to arm the Government of
India with the power to ban such organisa-
tions, the very Members sitting opposite
protested most loudly against it. The
Government of India when it promulgated the
Unlawful Activities Ordinance, had taken this
power to ban organisations of this kind.

SHRI BHUPESH GUPTA: What did you
do with the P.D. Act in regard to Bal
Thackeray?

SHRI VIDYA CHARAN SHUKLA: I am
not yielding. Mr. Gupta is off the mark.
Under the P.D. Act you cannot ban any
organisation.

SHRI BHUPESH GUPTA: This is how
you use the law.

SHRI VIDYA CHARAN SHUKLA: No. I
am only saying that when we wanted to have
power to ban such organisations which were
doing anti-national work and indulging in vio-
lence, which wanted to overthrow the
Government. .

SHRI BHUPESH GUPTA: You are using
against political parties . . . (Interruptions)

Ban the

SHRI VIDYA CHARAN SHUKLA: It is not
a question of political party. Any organisation
that wants to over- j throw an orderly
Government, a legally constituted
Severnment by I
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violent methods or which preached violent
methods could be curbed by a ban under the
powers that the Government wanted to take
but  these very people apposed it. There is
no question of political parties but any
organisation like the Lachit Sena or the Shiv
Sena or any other Sena can be banned under
that power that we wanted to take but these
very Members said that such powers should not
be taken by the Government and we have
discussed this matter and ultimate]}' the
Unlawful Activities  Bill was shrunk to a size
where the Government was given the power by
this House to ban only such organisations
which worked for secession from the country.
Only in regard to secession activities it
became the 'anti-secession Bill'. The rest of
the  powers that the Government wanted to
take were not given tothe Government by
this hon.  House because of the opposition
of the Members who are to-day speaking
and wanting the Government to ban this.
They must realise that the Government have no
power to ban any organisation in this country.
To-day no organisation in the country can be
banned by the Government and therefore it
is futile to make a demand that the Government
should ban this organisation or that
organisation. Whatever the organisation, it
cannot be banned. If you want to take my
personal advice about it, I would say that such
organisations and such tendencies cannot be
fought by banning them like this. We have to
meet them at all levels. We have to meet them
at the political level. We have to meet them at
the social level. We have to meet such
tendencies at the economic level and fight them
and only by such fighting at all levels in the
political, economic and social fronts that you
can destroy this kind of tendency which
promoted Senas like the Shiv Sena. By just
banning them we do not  solve the problem.
We do not want to ban the Communist Party,
the Marxist Party and there is no question of
banning the parties because we have not the
rjower We want to fight all these
unhealthy tendencies in our public
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and political life on the political front. Here
also I would say that all these people from all
sections of the House who have been so
agitated and who have been so united in
condemning the activities of the Shiv Sena
should combine with us. They should join
with the Government to fight these
tendencies. Only then we shall be able to curb
these tendencies and bring the country to
economic progress.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Bhupesh Gupta, I am
sure you will be as brief as possible.

SHRI BHUPESH GUPTA: I expected the
Members from the various parties speaking
on the subject to speak in a wise manner and
with greater and wider perspective but
unfortunately somehow or the other they alied
to supporting the Maharashtra Government in
the first instance and then Mr. Chavan. Well,
I do not think they have done justice to the
subject. Yet when the Shiv Sena trouble
started, from many Congressmen in different
parts of the country, resentments were
expressed from those quarters. I was very
sorry at the manner in which our friends from
Mabharashtra Congress spoke. I am sorry
because some of them I sincerely believe, are
not pro-Shiv Sena, but there are others who
are pro-Shiv Sena and they would like Shiv
Sena to remain as a weapon in their hand,
sometimes to beat the Union Government
with, and always to attack the working class
and the Left movement. When I referred to
Mr. Chavan's speech at the Progressive
Group, my friend Mr. Kulkarni immediately
got up and invited our attention to a report
which had appeared in some paper. Well, in
fact that report is circulated here in a brochure
by the "Maharashtra Pradesh Congress
Committee, Its Leaders and Shiv Sena". That
document circulated here is a big one and it
has been released by Mr. Shivajirao Patil,
General Secretary, Maharashtra Pradesh
Congress Committee. Even according to
that document Mr.
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Chavan's speech is objectionable. What did he
say? I-shall just read out. I this how you are
going to speak about an organisation like the
Shiv Sena? "Mr. Chavan said the people
associated with the Shiv Sena were also
patriotic. He did not want to deny that. That
was because the tradition of Maharashtra was
patriotic. It was the tradition built up by great
men like Lokmanya Tilak, Gopal Krishna
Gokhale and Mahadev Govind Ranade."
Again 1 quote, "Replying to a question
whether there was anything in the aims and
objects of the Shiv Sena which were un-
patriotic, Mr. Chavan said that he did not
know what the Shiv Sena's constitution
contained." Please let me-develop here what is
given in the document circulated in this House
on behalf of the General Secretary of the
Mabharashtra Pradesh Congress Committee. |
take it that they believe in this Mr. Chavan's
speech; otherwise they would not have
circulated it. Now when Mr. Chavan was
asked, "Do you believe in the patriotic bona
fides of the Shiv Sena?" Mr. Chavan says that
"he did not know what the Shiv Sena's
constitution contained."" Is Mr. Chavan a fool
that he would try to find out the activities and
character of the Shiv Sena by looking into its
.constitution when Bombay had been set on
fire only a few days ago?'

SHRI M. M. DHARIA: Mr. Vice-
Chairman, my friend, unfortunately, he is
referring to a speech that was made by Mr.
Chavan in the year 1966. At that time Shiv
Sena was having its activities only so far as
the unemployment problem was concerned.
And he is not referring to-what Mr. Chavan
has said later about the Shiv Sena in the year
1987 and' in subsequent years.

SHRI BHUPESH GUPTA: I am quoting
fro,, the document which you have given me.
Here the Shiv Sena .

SHRI SRIMAN PRAFULLA GOSWAMI
(Assam): On a point of clarification. ~ Mr.
Bhupesh Gupta is
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distorting one speech made in a par- [ ticular
set of circumstances because I he does not
refer to the subsequent speeches made in
relation to the same Shiv Sena in  very

strong terms because the subsequent
activities  of the Shiv Sena merited  the
use  cf such strong terms.  Why  does

Mr. Bhupesh Gupta not refer to a subsequent

statement where the Home Minister say;
that Shiv Senais a fascist movement?
He has to take such statements together in

the proper sequence, and not take one state-

ment in'isolation, a statement made 1 a year
ago—in 1966—and distort it without
connecting it up with a subsequent statement
made a year later—in 1967.

SHRI BHUPESH GUPTA: 1 do not
wish to be disturbed.

SHRI SRIMAN PRAFULLA GO-
SWAMIL: T can also distort many

statements of the Communist Party taking
each in isolation. How can we tolerate his
insinuation to us or to the Congress.

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, you please control him. I must
have my time. This sort of interruption I do
not like. What prevented Mr. Chavan .

SHRI SRIMAN PRAFULLA GO-
SWAMI: Would you please go through
Mr. Chavan's subsequent statements?

SHRI BHUPESH GUPTA: I will go
through.

SHRI SRIMAN PRAFULLA GO-
SWAMI: If you have not gone through
them may I read them out for you? Mr.
Chavan has called the Shiv Sena a
pernicious fascist movement,
(interruptions.) Congress has no support
for Shiv Sena.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Not three hen. Members at
the same time.

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, will you kindly ask him not to
interrupt me any more?
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My time is being eaten up by such interruptions.

SHRI A. G. KULKARNI: Mr. Vice-
Chairman, just one clarification. I
only want to tell Mr. Bhupesh Gupta
that he hay half-read that protion.
He left it at the following sentence:
"It was the tradition  built up by
great men like Lokmanya Tiiak,
Gopal Krishna Gokhale and Mahadev
Govind Ranade." But the following
sentences immediately follow this
sentence.- "Now the people associat
ed with the Shiv Sena had come
under bad  influence. Instead of con
demning  them, one must go  among
them and talk to them, try to find
out from them  what their  problems
were and wean them away from bad
influence." This is what the Home
Minister had also said In the same
statement read out in Part by Mr.
Bhupesh Gupta. You please accept
this  also, Mr.  Bhupesh  Gupta;  other
wise it will be distorting that state
ment. >

s

SHRI BHUPESH GUPTA: All right; you
may now sit down and allow me to proceed.
(Interruptions) First of all it is no use
thumping the tables. (Interruptions) I cannot
read the whole thing; gfive me time
(Interruptions) Iam not al-

! THE VICE-CHAIRMAN
M. P. BHARGAVA):
hon. Members to allow

SHRI I
If your turn all the
Mr. Bhupesh Gupta

to  finish his reply. His time is limited;
fifteen mmute.? at  the most. You
continue, Mr.
Bhupesh Gupta.

SHRI BHUPESH GUPTA: Mr. j Vice-
Chairman, I take serious excep-I tion to the
manner in which I am j being interrupted the
moment I I referred to Mr. Chavan after I read J
out a passage from this brochure. I There are
many things said here but I this is also said.
Well, I have read 1 it out fro,, there; it is in

paragraph
3 on page 2 of that particular state-. ment, of
that document. Well, in

that portion ofthe document Mr.
Chavan did not call the Shiv Sena
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an unpatriotic organisation; on the contrary,
when asked that question he said that he did
not know what the Shiv Sena's constitution
contained, and it is there—among other
things may be. You can give whatever
explanation you like; you have given your
explanation. I would ask Mr. Vice-Chairman:
is it proper .

SHRI A. G. KULKARNI: For that matter,
are the communists unpatriotic? I do not call
you unpatriotic. With all the violent activities
indulged in by the Left communists, by the
extremist elements among, the Left
communists, you do not consider them
unpatriotic. T,hey may be patriotic In their
own way, according fo their line oi' thinking.

SHRI BHUPESH GUPTA: All right Let
me proceed. You have said what you felt
saying. I am very glad. (Interruptions).

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA):  Order, please.

SHRI BHUPESH GUPTA: An
organisation which let loose one com-m.mity
against another, an organisation which burns
shops, commits arson, an organisation which
does all km 's of things, an organisation
which exploits the discontent of the people in
order to see that one community kills another
community or chucks out one community to
the exclusion of other communities, such an
organisation, according to the definition of
Mabharashtra Congress leaders, is a patriotic
organisation, it cannot be called an
unpatriotic organisation. Yet, Mr. Vice-
Chairman, when Marxist communities tind
otners wei> put in jail, Mr. Gulzarilal Nanda
of the Congress Government made a
statement calling them unpatriotic, and the
chorus voice of the Congress Party had
immediately got up in support of that
infamous statement by Mr. Gulzarilal
Nanda—I want to make that very clear. Then
again [ will point out; well, I am very glad
Mr. Alva referred to that lady, and I hope the
lady will understand how I interrupt
sometimes. Anyhow that is
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besides the point. Now  she  will
understand.  (Interruptions).

Now Mr. Vice-Chairman, the Maharashtra
Chief Minister spoke over the radio, and
never he mentioned anything about Shiv
Sena. When he came to Delhi the pressmen
asked him, and he exonerated really the Shiv
Sena by saying, "The Bombay riots were
caused by goondas who had no connection
with politics." What a facile statement. Are
they mere goondas! Well, is Mr. Bal
Thackeray a goonda? You sent your
Inspector-General of Police to negotiate with
him. (Interruptions) Is he just a goonda in
your eyes? In my eyes he is a hoolingan—Ilet
me put it that way. But that is not the point.
While you are dealing with Mr. Bal
Thackeray, he is a gfionda according to Mr.
Naik. Then why was the Inspector-General of
Police sent to negotiate with him?

SHRI A. G. KULKARNI: The Deputy
Chief Minister felt it his duty to bring calm
after the storm. So he was sent. He was
acting in a very mature ay. There is a way to
wield power; you do not know; you had
never ruled and you do not know what power
is and how it should be exercised.

SHRI BHUPESH GUPTA: Again and
again Mr. Kulkarni, you are disturbing me
too much, and I must say: if you disturb me
too much, be ready for such disturbance on
my part. When you spoke I did not do
anything. When Mr. Dharia spoke I was not
even prosent in the House and so there was
no question of my disturbing Mw Rut now
you can be out and I shall reciprocate it. Why
are you disturbing me again and again. Now
let me come to my theme. Here the position
is simple. The Maharnsh'.n Government is
responsible. I want to point out to the House
very clearly and reiterate On the basis of
information with me that the plot was a joint
plot by the Maharashtra Government and the
leader of the Shiv Sena in order to create
certain conditions so that the Union
Government



6521  Motion re Shiv Sena

and situation arising

would be forced to accept their position on
the question of the border dispute but things
went out of their hands, I agree.

Then in this debate, Mr.
Chairman, I do not bother about Mr.
Abid Ali indulging in  tirades against
Communism. Here you see my friends of
the Maharashtra are more angry with the
leftists; they are more angry with the
Communists; they are more angry with the
working class movement but they are not
angry with the Shiv Sena, in which part of
India, Mr. Vice-Chairman, do we not have
unemployment?  In which part of India d'o
we not have the housing problem? In
which part of India do we not nave the
problem of the backward people or the
economically backward people? But in most
parts of India fortunately today we do not have
an organisation like the Shiv  Sena
functioning in that manner, indulging in
orgies of violence, like what they have
done recently in Bombay. You see we
should analyse ~why this  Shiv Sena has
arisen.  If it is a question of unemployment
and the housing problem only then a
similar organisation in some form or another
would have come into existence, for
example, in Calcutta. (Time bell rings)
No. no.  (Interruptions)  You may not like
it. I am not speaking to you. Hon. Members
can go. [ am speaking to Parliament.

Vice-

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Will you face the Chair? |
will give you two minutes.

SHRI BHUPESH GUPTA: I would tell the
Congress Members they are welcome to
leave the House.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) j Please wind up in two
minutes.

(Interruptions)

SHRI BHUPESH GUPTA: You see how
they are intolerant. The Maharashtra Congress
is responsible for building up the Shiv Sena;
the Maha-rashtra  Congress is bloody
criminal
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in this matter. I want to say here that Mr.

Naik and Mr. Chavan are the godfathers of

the Shiv Sena.

SOME HON. MEMBERS: No, no.

SHRi BHUPESH GUPTA: Mr. Vice-
Chairman, | have got here a copy of a letter
from one who claims to be from the Congress
but he has not signed his name. Anyway, by
the style Mr. Dharia can enlighten me on the
subject. He sayg here: 'To cite one more proof
may I also inform you on solemn oath that
Mr. D. S. Desai the Revenue Minister is
actively participating in the activities of Shiv
Sena. He attends various meetings t>f the
Shiv Sena workers at Nasik and Deolali at the
residence of Mr. V. P. Pradhan and Mr. R M.
Deshmukh, Congress M.L.A.'

SHRI M. M. DHARIA: Sir, again one
more wrong statement is made by Mr.
Bhupesh Gupta. In the very papers Mr. S. M.
Joshi has also denied .

SHRI BHUPESH GUPTA: This is a letter
which is written by a Congressman.

SHRI BRAHMANANDA PANDA: On a
point of order. The other day when there was
a discussion on the Birla affair the Finance
Minister when he was replying was practical-
ly attacked from all sides, from 'shis side
mostly. Then there was not even a murmur
from those benches. But now that Mr. Chavan
is involved they are making so much noise.
Am 1 to understand that this is part of the
inner party struggle inside the Congress?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): This is not a point of order.
Will you take your seat? I see no point of
order Mr. Bhupesh Gupta, may I request you
to wind up quickly?

SHRI BHUPESH GUPTA: That is what I
am trying to do but you see what is
happening.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): According to
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rules you can have 15 minutes ai the most.
You started at 6.40. t'cr interruptions I will
give you two more minutes and you must
finish.

SHRI BHUPBSH GUPTA; No, this is not
the way. You should have stopped them.
Why did you not exercise your power and
stop them when they interrupted? It is very
wrong.

| URAQEW ;. ATAH, TF Q5T
AE AT F 7T R 3991 F 7777
faaz & =zg1 ¥ ¥ 13 foaz femi'w
RIT §eomag § 95 7% 7175 I7 A
21 fae 7 10 ’
SHRI BHUPESH GUPTA: T.V- dcbate

has to go «on. The amendment's will have to
be moved.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): But you can have only
fifteen minutes.

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, we have forestalled your suddenly
adjourning the House. The amendments have
to he put to the vote before you can adjourn.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Of course the amendments
have to be voted upon.

SHRI BHUPESH GUPTA: I am very sorry
at the manner in which this js being done.
The country should the complicity of the
Maharashtra Conress with the Shiv Sena and
company. I know what they are doing there.
The Shiv Sena is also backed by the CIA, it is
well known. It has been stated on the floor of
the Maharashtra Assembly that an American
Consulate man met Mr. Bal Thackeray about
the time when the disturbances started. It has
also been alleged that an Indian employee in
the American Consulate there maintains
regular contact with Mr. Bal Thackeray. It
goes without saying that an organisation like
Shiv Sena would not rise so quickly without
very heavy financial assistance which of
course comes from the monopolist class and
also from the CIA organisation in Bombay.
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The CIA is interestted in undermining our
entire political structure and they are no
respecter of parties. Only some reactionary
parties they like and the Congress today is
more and more inviting the affection of the
CIA  authorities in this connexion.
(Interruptions) 1 know that Maharashtrian”
can shout; go and shout against the Shiv
Sena. We are also Bengalis. (Interruptions.)
The Bengali fibre is as good as the
Maharashtra fibre.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Bhupesh Gupta you must
conclude now.

SHRI BHUPESH GUPTA: You are not
stopping them. Why are you asking me all
the time?

THE VICE-CHAIRMAN (SHRI M P.
BHARGAVA): Because according to the
rules you can only have 15 minutes. You
have at least taken 20 minutes.  This is not
fair.

SHRr BHUPESH GUPTA: Why don't you
stop them?

THE VICE-CHAIRMAN (SHRIM. P.
BHARGAVA): I have tried to stop them

SHRI BHUPESH GUPTA: You only ask
me to stop all the time. (Interruptions).

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Now you have to wind up.

SHRI BHUPESH GUPTA: 1 am winding
up but I must not be disturbed.

SHRI M. M. DHARIA: Ii you make
irresponsible statements you are bound to be
disturbed.

SHRI BHUPESH GUPTA: If you don't
give me protection you are not worth sitting
in the Chair. I am sure you will give me
protection and prove your worth.

SHRI AWADHESHWAR  PRASAD
SINHA (Bihar): Sir, on a point or order. The
remark against the Chair should be expunged.
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SHRI BHUPESH GUPTA: There you
are; again.

SHRI AWADHESHWAR PRASAD
SINHA: His remark against the Chair
should be expunged.

SHRI BHUPESH GUPTA: What I
said was, if he does not give me pro-
tection .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Bhupesh Gupta, I
have to give protection to the whole
House, not to one Member only.

SHRI BHUPESH GUPTA: You are
never telling any of them to stop.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): I am telling every body.

SHRI BHUPESH GUPTA: No; you
are not mentioning anybody by name.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): You cannot go on; you
must wind up.

SHRI BHUPESH GUPTA: No. I will
not wind up. Not at all. You must
understand that we would like to have
some self-respect left. This will not do.
This is very very bad; because they are
large in number and you belong to the
Congress Party. Why don't you ask them?
[-will not wind up. Let the House con-
tinue.

{Interruptions)

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): The House will not
continue.

(Interruptions)

May I request hon. Members not to get
excited? We have gone through the
debate; we are coming to the end of it.
Have patience for a little while. Conduct
your proceedings gracefuly and let it not
be said that Rajya  Sabha is an
unworthy House.

7 PM.
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THE VICE-CHAIRMAN (SHRI M. P.

BHARGAVA): There is no point of
order.
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(Interruptions)

SHRI BHUPESH GUPTA: You can-
not treat me like that. You know it very
well, gentlemen.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Will you please take your
seat? Now, there is no point of order in
what Mr. Rajnarain has said. I have been
closely having an eye on the watch and I
want to be fair to all sections of the House.

Mr. | Bhupesh Gupta has been on his legs
for twenty minutes now.

SHRI A. P. CHATTERJEE: How-
much of it in interruptions (Inter-
ruptions) .

SHRI BHUPESH GUPTA: I am not
going to sit. Today I am not going to sit.
Use your force. Use your force. I am not
going to sit. (Interruptions). I have not
finished. They engage me in a
controversy outside the scope of the
reply. Then you say it Is time.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Now, Mr. Bhupesh
Gupta .

SHRI BHUPESH GUPTA: It is vul-
garisation of parliamentary procedure. I
need not be told about parliamentary
procedure by anybody in this House.
Fifteen minutes are given for reply. Te,
minutes are not given for entering in to a
controversy or being forced into a
controversy. It has been done in this case
by the hon. Members on that side. So, let
me proceed.
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Will you take ycur seat
first?

SHRI BHUPESH GUPTA:  Yes. "

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Now, this is not the first
time that hon. Members are being
interrupted either on this side or on that
side. That is a regular parliamentary
practice. Therefore, all the remarks that
you have been passing are very unfair
and the Chair strongly resents all those
remarks.

SHRI BHUPESH GUPTA: You may
resent it. But it is not interruption. It is
obstruction, I say deliberate obstruction.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): It is nothing now.

SHRI BHUPESH GUPTA: I am pre-
pared to accept interruptions.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Now you proceed.

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, it does not leave a good taste
in the mouth, I can tell you, when I see
some Congressmen in high position
behave as if they are partisans of the
Congress Party. They have to behave
impartially. I have no particular person in
'mind. You can imagine who that person
is. Now, Mr. Vice-Chairman, I am sorry
that allegations have been made even
against our party and I have t, reply to
them. The Communist Party ha; never
had anything to do with the Shiv Sena. It
is the biggest target in Bombay of the
Shiv Sena. Our people have been killed
by the Shiv Sena. We had to' encounter
their frontal fight, when Congressmen
retired in cowardice and fear before the
Shiv Sena, some of them helping the Shiv
Sena.

Mr. Dharia referred to the fact that so
many Maharashtrians had been killed.
Well, according to the information
supplied by the authorities in those days
of the February disturbances, sixty
people were killed. According to us, it is
an understatement. Many more have
been killed. Many or most of them are
Mabharashtrians. |
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am sorry for them. Naturally many of
tiiem are innocent, but what happened?
The Maharashtra Government tailed to
take preventive measures, failed to
control the rioters when they were out in
the streets. Then, “hey came down upon
them and indulged in wanton police
firing and an orgy of police repression,
as a result of which many innocent
citizens suffered. There again j think the
criminal behaviour of the Maharashtra
Government is displayed and exhibited.
On the one hand, they allowed the Shiv
Sena to attack people. After they went
through the Shiv Sena's programme of
arson, the police forces attack came. You
shot down our people in Maharashtra in
the streets and injured five to six hundred
and put many innocent people in prison.
That is an infamy. That is a shame.
Therefore, let them not imagine that we
are not sympathetic to the victims of
wanton police repression. In fact, I
would demand a thorough enquiry into
the entire disturbances in the light of the
suggestions made by Shri Mulka
Govinda Reddy. If the Maharashtra
Government is above board, is he pre-
pared to face an enquiry? Mr. Dhari'a
wants the Birlas to face an enquiry. I
agree with him. But will he agree with
me? I demand an enquiry, under the
Commissions of Inquiry Act, into the
disturbances in Bombay.

SHRI M. M. DHARIA: This is most
unfair. You have not yet realised the
consequences and, therefore, I do not
support it.

(Interruptions).

SHRI BHUPESH GUPTA: I would not
take much of your time, nor would I like
to annoy anybody on the last day, but 1
shall be failing in my political duty if T do
not give expression to the anguish,
indignation and feelings of millions of
our countrymen agairst the Shiv Sena and
their atrocious and criminal activities.
That is why I am speaking more from my
heart than from my head. In fact,
heart and
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[Shri Bhupesh Gupta] head, both, are
blending together in the speech.

We have been accused oi taking political
advantage of it. What political advantage
have we taken out of if I should like to know
it. The only party which is taking political
advantage, among the political parties, is the
Congres; Party which thinks ha: in the
Bombay city they have to rely on the Shiv
Sena as a second string in their bow in order
to -meet the challenge of other political forces
and anyhow to maintain themselves. You wilj
be surprised to hear and I have got proof here
that even in the internal factional fights
within the Congress Party the Shiv Sena is
being ured.

Finally, before I sit down, I say the Police
Commissioner and other high police officials
and the Chief Minister and ceratin other
Ministers are there in league with the Shiv
Sena. Po'ice records will show. And Mr. Bal
Thackeray visits the houses of Ministers very
regularly and high officials regularly. If Mr.
Bal Thackeray is such a goonda according to
them to be despised by them—I say he should
be despised—why is he being received in
ministerial homes, in the homes of officers,
the Inspector-General of Police and the
Commissioner? This needs to be explained
also, bir. this has not been done. It is not a
question finally of passing a law to ban an
organisation. That is fundamental and we can
discuss it, but certainly existing laws can be
used. The Criminal Procedure Code has not
been used against the Shiv Sena for
preventive action. The Preventive Detention
Act, which is used against political parties
and trade union organisations, is still on the
Statute Book. Since it is on the Statute Book
why was it not used for apprehending Mr. Bal
Thackeray and his gang of hool'gans and
rioters before it was too late? I should like to
know it. Why is Mr. Bal Thackeray being
treated as if Mahatma Gandbhi is in jail today?
The Inspector-General of prisons looks after
him. Political leaders of certain parties are
allowed to go and mest him
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and statements are prepared as if from a
Round Table Conference. They are from the
prison bars to be issued only to the people of
Bombay. AU that I ask in this connection is,
if Mr, Bal Thackeray has the hold of
Bombay's peace, then what is the need for
having Mr. V. P. Naik, as the Cief Minister
State? I should like to know, a run and again,
who is the real ruler oi Bombay city? Is it the
Congress Chief Minister, Mr. V. P. Naik, or
is it Mr. Bal Thackeray, a prisoner and inmate
in the jail? This is what [ would like to know.

Mr. Vice-Chairman, we know very well
that as regards the unemployment and
housing problem, the Shiv Sena can never
solve it. On the contrary for a solution of this
problem of unemployment and housing what
we need is the unity of the entire people of
Bombay, Mabharashtrian!' and non-
Mabharashtrians, workers and othe]-, sections
of the people. The Shiv Sena bv dividing
them, by attacking and letting loose one
against the other is disrupting the struggle for
a solution of the problem of housing and
unemployment. As far as these problems are
concerned, they are shared problems all over
the country. For this we need basic changes in
the economic structure, in the life and social
structure, but that cannot be done so long as
the patrons of the Shiv Sena, the Maharashtra
Government, are happily in the seats of
power. They build up Mr. Bal Thackeray as a
Frankenstein monster and when tbe
Frankenstein  turns against, they say
something against Mr. Bal Thackeray, but
Mr. Bal Thackeray and Mr. Chavan are in
external love. They cannot be separated.
Separation may take place under certain
contingencies and situations. Mrs, Yashoda
Reddy and others will tell you that in their
conjugal life sometimes the husband and wife
quarrel. Conflicts and differences do occur.
One shouts against the other, but the -main tie
is not dissolved on account of that. Political
unity has come between Shiv Sena on the one
hand and the Congress on the other, for
reac--
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donai'y purposes. This is more fundamental
than anything, this is more dangerous.
Therefore, I say that the Congress power has
also ty end i" Maharashtra if Shiv Sena is to
be real ly ailenced. The patrons of Shiv Sena
are ihe gentlemen belonging to tlie Congress
Party sitting there smiling, holding their hands
like that. Everybody knows. If they put their
hands un their heart, they will admit before
Almighty God, if they belive in God, I'at it is
their party which has built up Shiv Sena in
Mabhrashtra and Bombay, and they are paying
now the wages of their sin.

Finally, 1 request you to accept the
amendments that we have given. We shall
certainly divide on them. Hon. Members
would like to see them. They are lovable
people even if they interrupt. Therefore,
division will be there.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA); 1 shall now put the
amendments to vote.

The question is:

1. "That at the end of the Motion,
the following be added namely:—

'and having considered the same, this
House is of opinion that the Shiv Sena is
a dictatorial organisation, engaged in
plotting the subversion of the democratic
system and the democratic set-up and
shattering the social order by violating
national unity."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): The question is:

2. "That at the end of the Motion,
the following be added, namely: —

'and having considered the same, this
House deplores the utter failure of the
Government of Maharashtra to take
effective measures to curb the anti-
social— anti-national activities of the
Shiv Sena and recommends to the
Govenment to set up a Committee
consisting of Members of
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Parliament representing all shades of
opinion to probe into the matter and
recommend suitable measures to combat
such forces of sectarianism, regionalism
and parochialism in furtherance of the

(Kl

cause of national integration'.
The motion was negatived.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): The question is:

3. "That at the end of the Motion, the
following be added, namely: —

"and having considered the same, this
House takes serious view of the advent of
the Shiv Sena in Bombay and its violent
and disruptive activities, and urges upon
the authorities concerned and the people to
curb them.' " The ffou.se divided.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA):

Ayes—11
Noes—65
AYES—I11

Appan, Shri G. A. Chatterjee, Shri
A. P. Gupta, Shri- Bhupesh Mani,
Shri A. D. Menon. Shri
Balachandra Panda. Shn
Brahmananda Rajnarain, Shri
Reddy, Shri Mulka Govinda
Reddy, Shri Yella Somasundaram,
Shri G. P. Varma, Shri Man Singh

NOES—65

Abraham, Shri P. Amla, Shri Tirath
Ram Anandan, Shri T. V. Annapurna
Devi  Thimma'eddy,

Shrimati Arora, Shri Arjun
Bhatt, Shri Nand Kishore
Bindumati Devi, Shrimati Bobdev,
Shri S. B. Chandra Shekbar, Shri
Chaudhrv Shri Ganeshi Lal
Chavda, ShriK. S.
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Chetia, Shri P. Shukla, Shri Chakrapani
Dass, Shri Mahabir Sinha, Shri Awadheshwar Prasad
Deshmukh, Shri T. G. Sukhdev Prasad, Shri
Dharia, Shri M. M. Sur, Shri M. M.
Gilbert, Shri A. C. Tripathi, Shri H. V.
Goswami, Shri Sriman Prafulla Untoo, Shri Gulam Nabi

Gujral, Shri I. K.
Gurupadaswamy, Shri M. S.
Hathi, Shri Jaisukhlal

Jadhav, Shri Deorao Krishnarao
Kemparaj, Shri B. T.

Khaitan, Shri R. P.

Khan, Shri Akbar Ali
Kulkarni, Shri A. G.

Kurre, Shri Dayaldas

Mahanti, Shri B'. K.
Mallikarjunudu, Shri K. P.
Mangladevi Talwar, Dr. (Mrs.)

Maniben  Vallabhbhai
Kumari

Patel,

Mehta, Shri Om Mitra, ShriP. C.
Muhammad Ishaque, Shri Nagpure, Shri
V. T. Narayanappa, Shri Sanda Neki
Ram, Shri Pande, Shri Tarkeshwar
Panjhazari, Sardar Raghbir Singh Patel,
Shri T. K. Patil, Shri G. R. Patil, Shri P.
S. Pattanayak, Shri B. C. Phulernu Guha,
Dr. Shrimati Purkayastha, Shri M.
Ramaswamy, Shri K. S-Reddy, Shri N.
Sri Rama Reddy, Shri Nagi Sahai, Shri
Ram Salig Ram, Dr. Savnekar, Shri B.
S. Shanta Vasisht, Kumari Sharma, Shri
Anant Prasad Sherkhan, Shri

Upadhyaya, Shri S. D.
Vaishampayen, Shri S. K.
Varma, Shri C. L.

Vidyawati Chaturvedi, Shrimati

Vimal Punjab Deshmukh, Shrimati

Yashoda Reddy, Shrimati The
motion was negatived.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Now amendment No. 4 of
Shri Mulka Govinda Reddy. But there is an
amendment to this amendment by Shri
Rajnarain. I shall put the amendment to the
amendment first.

The question is:

"That in List No. 3 of Notice of
Amendments dated the 31st March, 1969 in
amendment No. 4, after the words the .
Bombay disturbances' the words ‘'and
demands the resignation of Shri V. P. Naiks
Government to ensure a proper enquiry
because the Government has completely
failed to protect, the life and property of the
people be added."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Now I shall put amendment
No. 4. The question is:

4. "That at the end of the Motion, the
following be added, namely: —

'and having considered the same, this
House urges on the Government to
constitute a Commission of Enquiry into
the Bombay disturbances.' "

The motion was negatived.

THE VICE-CHAIRMAN
BHARGAVA):

(SHRI
The question is:

M. P.
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5. "That at the end of the Motion, |,
the following be added, namely:— 1

'and having considered the same,
this House is of opinion that the Shiv
Sena activities have assumed such
grave dimensions that Government
should warn the Shiv Sena that if it
persists in its present disruptive activi-
ties, the organisation would be banned
under law.' " Tlie motion was
negatived.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Before I adjourn
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the House sine die I am sorry to remark
that hon. Members in this House
sometimes  under  emotions  and
sentiments lose their balance and say
such things which should not be said
against the Chair. The Chair has felt hurt,
and as a measure to vindicate the'
position of the Chair, I hereby announce
my resignation from the panel of Vice-
Chairman.
The House stands adjourned sine
die.
The House then adjourned
sine die at twenty minutes past
seven of the clock.
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